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REPORT 

I. Introduction 

I the Chairman of the Committee on Government Assurances, 
having been authorised by the Committee to present the Re~rt on 
their behalf, hereby present this Eighth Report of the Committee. 

2. The Committee was nominated by the Speaker with effect from 
the 1st May, 1969. 

II. Sittings of the Committee 

3. After the presentation of the Seventh Report (Fourth Lok 
Sabha) on the 13th December, 1969, the Committee held 7 sittings on 
the 27th and 28th January, 13th February, 3rd, 4th, 20th and 28th 
April, 1970. 

4. At these sittings, the Committee considered the following 
items:-

(i) the nature and extent of implementation of various assur-
ances as a result of scrutiny of the statements laid on the 
Table of Lok Sabha; 

(u) the requests from Government for the dropping of assur-
ances; 

(iii) review of assurances pertaining to First to Third Sessions 
of Fourth Lok Sabha, which had been pending implemen-
tation for more than two years; 

(iv) the scope of the term, "The matter is under consideration" 
appearing in various answers to questions for the purpose. 
of culling out as assurances; 

(v) representation received from the President, South Patel 
Nagar House Owners Association re: violation of assurances 
given on the floor of Lok Sabha re: allotment of land 
to displaced persons from West Pakistan on a 'no profit 
no loss basis'; and 

(vi) representations received from various Cooperative House 
BUilding Societies regarding allotment of land in Shah-
dara Zone. 

5. The Committee also examined the representatives of the De-
partment of Works', Housing and Urban Development and Delhi 
Administration at their sitting held on the 3rd April, 1970 to discuss 
the points raised in the representations of various Cooperative House 
Building Societies regarding allotment of land in Shahdnra Zone . 

.. 
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6. A brief account of the discussions held and the conclusions 
arrived at by the Committee on the above matters is set forth in the 
Minutes of the sittings of the Committee which are appended to this 
Report and form part of it. Cases where as a result of the discus-
sions held, the Committee found it necessary to make certain observa-
tionslrecommendations have been discussed in detail as under:-

III. Outstanding Assurances pertaining to the Third and Fourth Lok 
Sabha (First to Ninth Sessions). 

7. At the sitting held on the 20th April, 1970, the Committee per-
used the table (Appendix I) indicating the number of assurances 
outstanding after the scrutiny of various statements showing action 
taken in implementation of the assurances, as laid on the Table of 
the Lok Sabha by the Minister of Parliamentary Affairs and Ship-
ping and Transport on the 28th March, 1970. The Committee desired 
that Government should take vigorous steps to liquidate the remain-
ing 7 assurances pertaining to the Third Lok Sabha and 1970 out-
standing assurances relating to First to Ninth Sessions of Fourth Lok 
Sabha without further delay. 

8. While reviewing the assurances pending implementation per-
taining to First to Third Session of Fourth Lok Sabha, the Com-
mittee were very critical of the abnormal delays on the part of Gov-
ernment in implementing the assurances. The Committee are 
distressed to note that even assurances of a very simple and routine 
nature had not been implemented for a loog time. The Committee 
have no reasons to believe that it should take as much as 2 to 2t years 
to collect simple information. The Committee feel that with the 
passage of time, the information promised in such assurances loses 
its public importance and ultimate utility and there is no alternative 
left but to drop such assurances, as no useful purpose is served hy 
mere swelling the outstanding statement of assurances pending 
implementation. 

9.The Committee also deprecated tbe teodency on the part of 
Government to withhold informatioo by giviog a stereotyped reply 
viz. "The information is being collected and will be laid on the 
Table of the Lok Sabba in due course", ai such an answer is likely 
to render the Question-anlwer exercise as an infructuous one. The 
Committee desire that this malady should be discountenanced as far 
as possible. 

IV. Scope of the term "The matter is under eonsicleration" appearing 
in various answers to questioBli for the PQl'POle of eulling out as 

'Assuranees' 

10. The Committee considered the scope of the term "the matter 
is under consideration", appearing in various answers to questions 
for the purpose of culling out as 'Assurances'. It was brought t~ 
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the notice of the Committee that the term "The matter is under 
consideration" was included in the 'Standard List' of terms constitut-
ing assurances as approved by the Committee on the 9th April, 1954. 
Accordingly, most of the answers containing the term. "The matter 
is under consideration" though omitted by D.P.A. were being culled 
out as assurances by the Lok Sabha Secretariat. As a result of this, 
a great deal of correspondence had to be exchanged with the Depart-
ment of Parliamentary Affairs who represented for dropping of scme 
of such assurances on the ground that they were mere statement of 
facts and did not constitute any commitment to furnish further infor-
mation to the House. After examining a few such eases, the Com. 
mittee deeided that for the purpose of culUng out of assurances, each 
answer containing the term 'the matter is under consideration' 
should be examined on merits, keeping in view the context of the 
question and the answer given thereto. 

v. Representation dated the 24th January, 1970 from the President, 
South Patel Nagar HoWIe Owners Association, re: violation of assur· 
ances given on the floor of L&k Sabha regarding allotment of land 
to displaced persons from West Pakistan on a 'ao profit no loss basis' 

11. The Committee considered the points raised in the representa-
tion dated the 24th January, 197() from the President, South Patel 
Nagar House Owners Association (Appendix II) regarding the viola-
tion of assurances given on the floor of Lok Sabha in reply to ques-
tion Nos. 1504, 2~ and 1()165 answered on 28th August, 1956, 12th 
September, 1956 and 9th May, 1968 (Appendix III) respectively, pro-
mising that the plots of land andlor houses built thereon, allotted 
to the displaced persons from West Pakistan would be leased out 
to them on 'no profit no loss basis' and that the lessees becoming 
owners of the leased property on payment of actual cost thereof in-
cluding the development charges for the land. 

12. The petitioner represented that while allottees were awaiting 
replies to their applications addressed to the Ministry of Rehabilita-
tion for the grant of ownership rights on the payment of actual costs, 
the Land and Development Officer of the Department of Works, 
Housing and Urban Development, had brought out a pamphlet en-
titled 'Information for the guidance of lease-holders' (WHS-42) in 
which he was reported to have assigned fantastically high values to 
the land in these colonies for purposes of raising ground rent etc. 
This, in the opinion of the President of the said Assocation was a 
clear violation of the assurances given on the floor of the House. 

13. A copy of the above representation was forwarded to the 
Ministry of Health and Family Planning and Works, Housing and 
Urban Development (Department of Works, HO'Using and Urban 
Development) for comments. In their reply dated the 1st April, 1970 
(Appendix IV), the Department of Works, Housing and Urban Deve-
lopment stated that in answer to Starred Question No. 15M on 28th 
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Auaust, 1956, the then Deputy Minister for Rehabilitation had stated 
that allottees would have to pay the actual cost of construction and 
the cost of land, etc., meaning thereby that the allottees would pay 
the cost of land and the development expenditure. This did not 
means that the usual terms, including inter alia the requirement of 
paying the annual ground rent were dispensed with. There was 
no express or implied commitment for the transfer of land on the 
free hold basis. 

The Ministry further stated that it was again confirmed by the 
then Minister of Rehabilitation in reply to Starred Question No. 2046 
on 12th September, 1956 that the cost of houses would be charged 
on a 'no profit no loss basis'. This statement did not imply that the 
land under the houses would be transferred to the allottees of the 
houses on the 'free hold basis' after payment of the cost of land with 
development charges. The disposal of the houses was governed by 
the terms and conditions of the lease announced in 1949 and incor-
porated as Appendices XII and XIII in the Displaced Persons I Com-
pensation and Rehabilitation Rules, 1955. 

The Ministry further stated that in reply to Unstarred Ques-
tion No. 10165 on 9th May, 1968, the then Deputy Minister of Reha-
bilitation had stated that the allottees of houses in South Patel Nagar 
had to pay the actual cost of acquisition and development etc. and 
the ground rent as agreed upon initially. It was confirmed that 
the basis of calculation of the annual ground rent remained un-
changed i.e. ground rent would be charged in accordarice with the 
terms and conditions of the lease, initially agreed upon with the 
lessees. There was thus no question of giving the ownership of the 
land to the allottees 'on free hold basis' after payment by them of 
the cost of acquisition and development of the land. 

The Department of Rehabilitation had announced the terms and 
conditions of allotment of land on tlie 26th January and 26th June, 
1949 and those persons who had accepted the terms and conditions, 
were allotted houses in the various Rehabilitation colonies in Delhi I 
New Delhi including South Patel Nagar. One of the conditions 
announced was that the land would be held on lease for 99 years. 

After considering at some length the points raised in the repre. 
sentation and the comments olered by the Ministry thereon, the 
Committee came to the conclusion that no assurancelcommitment as 
contained in the answers to the above questions, had been violated 
by Government. The Committee, therefore, decided not to pursue 
the matter further. 

VI. ~presentations from various Cooperative House Building So-
cieties, New Delhi regarding non.implementation of assurance 
relating to priority to be accorded for allotment of land in 

the Shahdara Zone 

14. A representation dated 18.1.197Q (Appendix V) addressed tu 
the Chairman and Members of the Committee on Government As-
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surances, was initially received from the Honorary Secretary, Mini-
stry of Commerce and Industry Cooperative House Building Society 
Ltd., New Dehi. The petitioner stated that under the 'Scheme for 
Large Scale Acquisition, Development and Disposal of Land in De~ 
prefent:al treatment was accorded to the Co-operative Sector and 
a number of concessions such as the lower premium rate, a some-
what higher plot-area, etc., were allowed to that sector. In 1964, a 
number of areas in Shahdara and West Delhi were offered to Group 
IV Societies (Group-wise classification of various Cooperative House 
Building Societies is given in Appendix VI). Due to way-wurdness 
of Jamuna and the annual floods it carried. during monsoon, the com-
position of soil, higher level of sub-soil water and saline belt, none 
of the Societies came forward to make a choice in favour of that 
Zone. At that time, an inducement was given by the then Housing 
Commissioner that whoever made a choice in favour of that Zonf 
would be accorded first priority in the selection of site in that Zone 
On that basis, according to the petitioner an assurance was held ou\ 
to the Ministry of Commerce and Industry Cooperative House 
Building Society Ltd., which was the first party to accept allotment 
in that area and also to the Railway Board Cooperatibe House Bulld-
ing Society Ltd., which was the second society willing to accept 
allotment in that area, for the allotment of land in the Shahdara 
Zone on priority basis. When these two societies indicated their 
preference for allotment of land in Zone E-12, it was confirmed to 
them by the Administration in writing. Subsequently, some more 
Societies indicated their willingness for the allotment of land in 
Shahdara Zone and a list of 31 Societies was accordingly finalised 
for allotment of land in Shahdara Zone E-8 and E-12. 

15. In 1966, the Delhi Administration asked these Societies to 
deposit the first instalment of 50 per cent towards premium of land 
@ Rs. 81- per sq. yard which was treated as 'Security' for the due 
performance by a Society of the terms of agreement. In that letter 
it was clearly stated that 'if the payment is not made by the pres-
cribed date (i.e. 31st July, 1966) the case of the Society for allot-
meut of land will be closed. According to the petitioner, with the 
grace period of 15 days (as the Administration delayed in issuing· 
challans to the Societies) only 2 Societies viz., the petitioner's 
Society and the Friends Central Government Cooperative House 
Building Society made the payment in time and the cases of 
the remaining Societies ought to be automatically closed. According 
to the petitioner the remaining Societies, on reactivisation (through 
grant of extension etc.) could be pla.eed next to the aforesaid two 
SOCieties in the priority list. 

16. The petitioner further stated that while replying to Unstarred 
Question No. 7227 in Lok Sabha on 15th April, 1968 (Appendix VII), 
the then Deputy Minister for Health, Family Planning and Urban 
Development held out a promise that Government proposed to give 
priority for allotment of site to those Societies which had deposited 
the cost in time. He also stated that the scheduled date for de-
positing the cost of the land was 10th March, 1968 and 15 Societies 
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had deposited the desired amount by that date. According to' the 
petitioner, only 13 Societies, including his society and the Friends 
Central Government Cooperative House Building SOCiety (and not 
15 Societies as stated in reply to the above question) completed 
payment in time. On the 1st June, 1968, the Land and Building 
Department of Delhi Administration asked for payment of Zonal 
Road contribution and the letter stated inter alia 'you are therefore 
requested to deposit the said amount immediately by 30th June, 
1968, failing which the priority will further be lowered down while 
allocating land. The petitioner contended that the above stipulation 
of the Delhi Administration clearly made the payment a decisive 
factor in determination of inter se priority in conformity with the 
assurance given in Lok Sabha on the 15th April, 1968. The payment 
in respect of the said zonal road contribution was made by only 8 
societies including the petitioner's society and the Friends Central 
Co-operative House Building Society, in time. 

17 .. The petitioner further stated that inspite of the Government 
Assurance given in reply to part (d) of Unstarred Question No. 
7227 answered in Lok Sabha on the 15th April, 1968 as well as the 
t:Ommitment of first priority given to his society and also the posi-
tion reiterated by the Delhi Administration in their Circular letter 
to the Societies making timely payment as the categorically decisive 
factor for priority for the allotment of land to the House Building 
Societies, the Delhi Administration proceeded to make the priority 
list on the basis of the date of registration of a Society as could be 
evident from the statement laid by Government in Lok Sabha on 
21st November, 1969 in implementation of the assurance arising out 
of the reply given to Unstarred Question No. 7936 answered in Lok 
Sabha on the 28th April, 1969 (Appendix VIII). The petitioner alleg-
ed that the drawing of priority list by the Delhi Administration on 
the basis of the date of registration of the Society was clearly an 
after-thought on account of political p»essures and other extraneous 
considerations and it was a clear violation of the Government as-
1JUl'aDCe given OD floor of the Lok Sabha on the 15th April, 1968. As 
a result of this, the petitioner's Society had been relegated. 

18. The petitioner further stated that the Delhi Administration 
went on adding more societies to the original list of 31 Societies 
from time to time thereby aftecting adversely the position of the 
1>riginal Societies. He mentioned the names of the Central Excise 
Cooperative House Building Society and the Defence Headquarters 
Civilian Personnel Cooperative House Building Society which had 
been allotted land in Najafgarh Road Area, which had been added 
to the original list. He alleged that the Defence Headquarters Civi-
lian Perr.onnel Cooperative. House Building Society was placed high 
in the priority list merely on ac~ount of its earlier date of registra-
tion though it liad ma.de the payment only in 1969. Similarly, the 
Preet Nagar CooperatIve House Building Society and the Delhi 
School Teachers House Building Society were also brought in Shah-
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dara Zone with their staggeringly high requirements of 174 and 139 
acres respectively The former society was neither Group II nor Group 
IV Society and except a token payment of Rs. 7 lakhs, it had yet to 
make payment to the Delhi Administration and that for a member-
ship of 1,000 which entitled it to about 83 acres only, an allotment 
of 174 acres had been finalised. The latter Society, it was alleged, 
had not been functioning properly and its management had been 
superseded by the Administration for a number of irregularities. 
The petitioner stated that the allotment of land to both these Societ-
ies accounted for 313 acres as against the availability of 550 acres 
in the Shahdara Zone. According to the petitioner, the addition of 
new Societies to the original list in general and the aforesaid two 
Societies in particular, with a demand for 313 acres, had been res-
ponsible for the delay in the allotment of land to the original 31 
Societies and thus posing before the Administration the question of 
shortage of land vis-a-vis the total requirements of all the Societies. 

19. The petitioner further stated that though his Society and other 
Societies had approached the Administration to adhere to the prio-
rity list drawn up in accordance with the commitment made by 
Government on the floor of the House in rep~ to Unstarred Question 
No. 7227 on the 15th April, 1968, but they did not get any favourable 
response. The petitioner requested the 1::ommittee on Government 
Assurances to -look into the matter and help his Society in restoring 
its claim of first position in the priority list for the allotment of land 
in the Shahdara Zone area. 

20. The Ministry of Health, Family Planning and Works, Housing 
and Urban Development, (Deptt. of Works, Housing and Urban 
Development), to whom a copy of the above representation was sent 
for comments, vide their O.M. No. 7-1 (8) I 69-UD, dated the 10th Feb~ 
Tuary, 1970 (Appendix IX> stated inter alia as follows:-

" • • • 
(i) The Ministry of Commerce and Industry Cooperative 

House Building Society was registered on 5th September, 
1960 and they were allotted 71 acres of land in the 
Shahdara area. Subsequently, the 15 per cent reduction 
was made in the area of all societies including the one 
presently under consideration. According to the date of 
registration, this Society stands at No. 27 amongst 37 
Societies which are to be allotted land in the Shahdara 
area. No commitment has 50 far been made to this 
society by the Delhi Administration that they would be 
given first priority in the allocation of land. Such com-
mitment would be patently irregular because it would 
amount to brushing aside the claims of approximately 10,000 
members of other Cooperative societies which were 
registered earlier than the present one and whose mem-
bers have waited for a longer period of time for the allot-
ment of land. 
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(U) It is true that in respect of part (d) of Lok Sabha Un-
starred Question No. 7227 on the 15th April, 1968 asking 
whether Government proposed to give priority for allot-
ment of site to those societies who had deposited the cost 
in time, the then Deputy Minister for Health, Family 
Planning and Urban Development gave a reply in the 
affirmative. This was based on the policy contemplated 
at that time. 

(iii) SubsequentlYJ however, the Land Allotment Advisory 
Committee recommended that the priority in respect of 
allotment of land to Cooperative Societies in Delhi should 
be determined in the order of the respective dates of regis-
tration. This principle had been followed while finalising 
the general development plans of Group IV Cooperative 
Societies of Rohtak Road Area and Pritampura area. 

(iv) What Government prdpOse to do, is not a definite commit-
ment that it would definitely ·be done. There are several 
considerations which have to be weighed between the stage 
of considerations to the stage of final decision. There was, 
therefore, no definite commitment to the Ministry of Com-
merce and Industry Cooperative House BUilding Society 
or for that matter to any other society. that the date of 
payment wilt be the only criterion in fixing the priority for 
allotment of land. It will be too much to expect that the 
seniority in the matter of registration would be brushed 
aside summaril¥. 

(v) The entire matter has now been considered by the 
Lt. Governor, Delhi. Considering the fact that the basic 
policy of allocation of priorities is seniority in terms of 
registration, and the fact that some societies in the 
Shahdara area have delayed' payment inordinately, he haR 
decided that inter se pri-ol"ities for allotment would be made 
on the basis of weightage in favour of the date of regis-
tration against that of the date of payment of premium 
for land in the ratio 2: 1." 

21. The Committee considered the representation submitted by 
the Ministry of Commerce and Industry Cooperative House Build-
ing Society Ltd., New Delhi and the comments of the Department 
of Works, Housing and Urban Development thereon. As the ma-
terial placed before the Committee was not sufficient enough to lead 
them to any conclusion and certain facts stated by the Government 
also needed further clarification:, the Committee decided that re-
presentatives of the Department of Works, Housing and Urban De-
velopment and the Delhi Administration might be examined. 

22. The Committee also considered the I:epresentation dated the 
11th February, 1970 from the Friends Central Government Em-
ployees Cooperative House Building Society Ltd., New Delhi (Ap-
pendix X) on the same subject and decided that a copy thelleof 
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should be forwarded to the Department of Works, Housing and 
Urban Development for comments and thereafter examine the re-
presntatives of the MinistrylDepartment and Delhi Administration 
on the various issues involved in this matter. 

In the meantime, the Delhi Administration (Land and Building 
Department) issued a letter No. F. 13(47) 170II&B dated the 11th 
March, 1970 circulating a Plan showing the proposed allotment of land 
simultaneously to the various Societies in the Shahdara Zone (Ap-
pendix XI). While allotting the land, the Delhi Administration stated 
that they had been guided by the new formula of determing inter se 
priority of the Societies by giving weightage to the date of registra-
tion and to the date of payment of premium in the ratio of 2: 1. 

23. Further representations were received from the following Co-
operative House Building Societies against the adoption of new 
formula: 

(1) Representation dated 16.3.197Q from the Railway Board's 
Employees Co-operative House Building Society (Appen-
dix XII). 

(2) Representation dated 13.3.1970 from the Ministry of 
Commerce and Industry Cooperative House Building So-
ciety (Appendix XIII). 

The petitioners represented that according to the new formula, 
preferential treatment had been given to the defaulting societies, 
while alloting them land at suitable sites in the Plan. They alleged 
that the application of the new formula violated the assurance given 
on the Floor of the House vide USQ. No. 7227, dated 15.4.1968 and 
urged upon the Committee on Government Assurances to take up 
the matter with the Department of Works, Housing and Urban De-
velopment and Delhi Administration. 

Copies of the representations were also forwarded to the Depart-
ment of Work:;, Housing and Urban Development for conlments. 

24. The Department of Works, Housing and Urban Development 
furnished the following comments on the various points raised in 
the representations vide their O.M. No. 7-1 (8) I 69-UD, dated the 28th 
March, 1970 for consideration by the Committee:-

.. (i) Problems of acquisition of land in the Shahdara area 
Land in the Delhi East Zone Shahdara area, was notified 
for acquisition under section 4 of the Land Acquisition Act 
in November, 1959. Subsequently, in 1963-64, piece-meal 
notifications under sectipn 6 were made. Land owners 
challenged the acquisition proceedings in courts of law 
and it was found necessary to amend the Land Acquisition 
Act. An ordinance was accordingly issued by the President 
of India on 20th January, 1967. The amended Act received 
the assent of the President of India on 12th April, 1967. 
The land owners unsuccessfully challenged the amended 
Act in the Supreme Court. 
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While these legal difficulties were being encountered, the 

Delhi Administration apprehending delay in the acquisi-
tion of land, postponed the recovery of the second in-
stalment of the land premiu~ from the cooperative so-
cieties of Shahdara area. Mter the decision of the Supreme 
Court upholding the amended Act in February, 1968, the 
Administration asked the Shahdara area societies to de-
posit the second instalment of the premium, within one 
month, by 10th March, 1968. The two societies transferred 
from the Najafgarh Road area were excluded from this 
general circular because their cases had to be dealt with on 
their own merits. 

Out of a total of 51 Societies offered land in the Shahdara P.rea, 
cases of allotment of 38 Societies were finalised. So far only f)ne 
society viz., the Delhi School Teachers Society had been given final 
possession of land. This was done in accordance with the special 
powers of the Lt. Governor, Delhi, given to him under the Scheme 
to help certain specific categories of professionals. 

(ii) Policy regarding priority of sites 
The Administration has been trying to enforce a policy regarding 

allotment of land to societies on the basis of 'first come first f;erved' 
The oldest societies, whose members have waited the longest for 
the allotment of a plot should naturally be given priority over the 
societies which were registered subsequently and whose members 
had waited for a shorter period of time. 

For the Administration t:>' acquire land, however, it was neces-
sary that funds be available. Thus, funds are provided by the co­
operative societies and the Administration ·has also been aided con-
siderably by the provision of a Revolving Fund of Rs. 5 crores. Those 
Co-operative Societies which have JIlade the payment for the pre-
mium of land had helped the Administration by paying the I'ost of 
acquisition. Therefore, in the matter of detetmination of inter se 
priorities between the SOCieties, the question of payment should also 
be considered together with the factor of how long a member has 
waited for the allotment of a plot to him. 

The znatter was placed before the Lt. Governor who had been 
delegated with all the powers under the Scheme. Considering the 
facts of the case that the basic policy of allocation of priorities is 
seniority in terms of registration and that a certain reply has been 
made in Parliament, and the fact that some societies in the Shah-
dara area have delayed in making payment upto 300 days, the 
Lt. Governor has been pleased to decide that inter-8e priorities for 
allotment should be made on the basis of weightage in favour of the 
date of registration against that of payment in the ratio of 2: 1. The 
Land Allotment Advisory Committee at its meeting held On 7th 
March, 1970, approved the formula. 

The cases of two societies viz. Defence Headquarters Civilian 
Personnel Cooperative Society and the Central Excise Cooper:.ttive 
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House Building Society had to b~ considered on a different footing 
because these societies were earlier offered land in the Najafgarh 
Road area and subsequently that area was excluded from allotment 
to cooperative societies. 
(iii) The general development Plan of Delhi East Zone-Shabdara 

area 
A tentative general development plan for the Delhi East Zone-

Shahdara area, was prepared by the town Planner, D.D.A., (lccording 
to the priority lists supplied to him. 

The Plan indicates certain sites to be allotted to the coopera-
tive societies. Representatives of cooperative house build-
ing societies were shown the draft General Development 
Plan on 5th March, 1970, and the revised policy adopted 
for the fixation of priorities was also explained to them. 
Subsequently, the plan was communicated to individ'ual 
cooperative societies." 

25. The Committee examined the representatives of the Ministry 
of Health and Family Planning and Works, Housing and Urban 
Development (Department of Works, Housing and Urban Develop-
ment) and Delhi Administration (Land and BUilding Department) 
at their Forty-ninth sitting held on 3.4.1970 with a view to appraise 
the correct position in regard to the various points raised in the re-
presentations of the various Cooperative House Building Societies 
regarding allotment of land in Shahdara Zone. 

26. During the evidence the Committee enquired as to wpat special 
benefits accrued to a Cooperative House Building Society who gained 
priority over others. The Secretary, Department of Works, Housing 
and Urban Development stated that the point of priority had no 
Significance in the changed circumstances. According to him, the 
priority had relevance to the situation that existed in 1968, when 
it was proposed to make allotments in a phased or staggered manner 
amongst various societies over a period of time. Now that allotment 
of land was being made simultaneously to all societies at one time 
according to an integrated plan, the term 'priority' had no signifi-
cance in so far as early allotment was concerned. However, in the 
changed circumstances, priority had relevance only for the PU1'pose 
of giving preference in the selection of a site and location of land at 
the time of allotment. 

In reply to a question, whether any preferential traetment was 
given to societies according to the latest concept of priority, the 
representative of the Department of Works, Housing and Ur~"n 
Development stated that some preference had certainly beeD giv\.!n 
in the allotment of chunks of land to different societies in the 
Shahdara Zone as some pieces of land were nearer the centre of 
Delhi and some farther away. Nearer land had been g1\,en to the 
SOCiety which ranked No.1, taking into account two factors i.e. the 
date of registration and date of payment towards the cost of land. 
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27. During the evidence, the Committee observed that the assu-

'l'ance given in .answer to Unstarred Question No. 7227 on the 15th 
.April, 1968 that priority would be given for the allotment of·, site 
according to the date of payment towards the cost of lamd, had been 
violated. Explaining the background against which the assurance 
was given and the circumstances under which the policy was subse-
quently changed, the representative of the Department of Works, 
Housing and Urban Development stated that the statement then 
made had reference to the possibility at that time that allotments 
would be made in chunks at different times tOf different societies as 
and when land came under the poSsession of Government. The in-
tention at that time was that in making allotment, preference would 
be given to those societies who might halVe paid earlier, but IRter 
on in the light of the experience that D. D. A. had in West Delhi, 
they came to the conclusion that the lay-out of the whole area of 
about 1700 acres in Shahdara Zone had to be planned in an integrated 
manner and that there was no possibility of making allotment in piece-
meal. They decided that this must be planned in an integrated man-
ner with facilities for road, schools etc. Explaining further, the t'e-
'Oresentative of the Delhi Administr.ation stated that difficulties were 
experienced when they tried to provide community facilities' com-
pulsory under the Master Plan of Delhi. Some portion of the l.and 
had to go to the School Or for a shopping centre etc. That was from 
the point of view of planning. Another point was in respect I)f engi-
neering. The whole area had to have an integrated drainage and 
sewerage. The water of one society could not be left to flow in an-
other. Similarly for water supply, the things had to be integrated. 
That was how a situation came when it was considered necess'ary 
that all the land should come up for allotment at one time and not 
over a period of time. 

In the Ught of the changed eircumatances, the Committee are led 
to the conclusion that the tenn 'Priority' has now relevance for the 
purpose of giving preferential treatment in the selection of sites and 
location of land to the societies. 

28. The Committee wanted to know the justification for adopt-
ing the new formula of giving priority according to the date of re-
gistration and date of payment in the ratio of 2:1. The represen-
tative of the Department of Works, Housing and Urban Development 
stated ftlat in the mind of Administration there were two im-
portant considerations. Firstly certain societies had been registered 
as early as 1952, 1955 and '1958 and so on, and had waited for a long 
time. The desirability of giving adequate weightage to the period 
over which members of societies had to wadt was beyond any doubt 
and that was a very s'Ound and fair decision but in the light of the 
statement made in Parliament, the Administration also decided that 
Borne weightage should be given to the aspect of payment. 
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Tile Cenmrittee .i'e not at alt toDv'tiiced with the A .. ODS advane-
-ed by the Go~ent jtlstitYtna the -.aoption of the new formula. 

29. In order to assess the impact of the application of the new 
formula on the ~oc1eties who had made payment in time, the Com-
mittee scrutinised the list of societies supplied by the Delhi Ad-
ministration, arrang~ in order of date of l"lynrt!'ht -{Alft'ril:!xure to 
Minutes dated the 20.4.70) and 1'leted that the fo:lloWi'il« ~tght so-
Cieties, had deposited the r~ui1'ftl. .. mount b,,,,iI!dI th'e ~f'eftliutitof 
Hind by due date t,e. 10th. Matds, 1968: 

S. Name of th~ Societie; 
No. 

_<~ ... ti __ 

Date of payme;'. t Position t.1 t'he Ii al 
Ii.t as prepared by 
The Ddhi Admi-
r.i ttration aCt0!'(!-

ins to the /lew 
:-ormlfla 

----- -.- --------.------ --_. - ._-------- ._- --_._- ,_. 
I. eel'llral RevelluntHB$ 
2. Gui~ CABS 
3. Friends 'cenual tio.-! '-rilployees CHBS 
-4. Amlrican En!ba»~,Y CtlBS 

.s. Min. df W.R.S. C"~S 
'f.. tlhlNti CHas 
7. PtIn,atani 'CABS 
.8. ComptroD'er & AU\ 'iCOT General CH'BS 

i~.~.67 

23. 1•68 

7.2.68 

1~.&.68 

23.2.68 
.2.1).2.68 
4.3.68 
7.3.'68 

28 
10 

&9 
.., 

While examining the extent of weightage ,iven to these societies, 
in the final priority list drawn by Delhi Admmistralion according to 
new formula (Annexure to Minute~ dated ~O .. 4.70} ibe Committee 
noted With CODCern that Society (Central aev.... C'o-bI*etlti..-
HoUse Buildillg Society) which steod first in tile (h'i.ritr' tift aee:u11l. 
inc to the c1ate of .,.yment bad been rel .... ted te the I8tk positiot\ 
in the Final list. Similarly , tbe positioa of certaia ether ~ties 
who bad made payment in time bad beea reltcated id tile n ... t Li4 
1\e Committee were constrained. to note t1utt wltile adopting .ew 
lonnula, due weightage had not been given according to t_ ct.te ., 
payment. 

30. When asked why the complicated p!'O(ledul'e of tUotiftg rr.erks 
was adopted inst9d of a simple procedure of at'rangtng .Soateties in 
order of ~:l .accordin« to the elate of ~egiitration and date of pay-
ment, the ntpresentative of the Depall'iment of Works, Heusinl nnd 
Urban Development stated th~t those societie& were free to ma~ 
any suggestion to the Lt. Governor. A large number of represen-
1atione IUrd; in fact, ~n made by thl! IDc1eties to the Delftt A6nUhlll-
tratton 1n re«imt to tbh partteularpiece bf lad to be gt-ten to them. 
870 (E) iL.S.-2 
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In the OpInlOn of th.e representative of the Department of Warka. 
Housing and Urban Development, the present allocation was provi-
sional one and it was open to the Delhi Administration to take 
appropriate action in the light of the representations received by 
them. 

The Committee regret that they are unable to appreciate the-
basis for evolving the complicated system of aUotting marks while 
drawing up the final priority list according to the new formula, in .. 
stead of foUowing the simple method of arranging the societies in 
the ratio of 2:1. 

31. During the course of evidence it was pointed out by the 
Committee that whereas in the answer given on the floor of the 
House, vide USQ. No. 7227 dated the 15th April. 1968, it had been 
stated that 15 societies had deposited the cost of land by due date 
i.e. 10.3.1968, but in the list supplied by the Ministry later on (An-
nexure to Minutes dated 20.4.70) only 8 societies had been :;hown 
which had made the payment in time. Explaining the reasons for 
the discrepancy, the representative of Delhi Administration ~tated 
that the Societies were asked to make payment by the 10th March. 
1968. They made the payment to the Reserve Bank of India. The 
information about deposits was collected by the Delhi Administra-
tion in the flrst week of the month pertaining to the preceding 
month. It took normally 3-4 weeks to know the date of deposits. 
In the meanwhile, they had to prepare the answer to the Lok Sabha 
Question which was listed for 15th April 1968. So, they had the gene-
ral idea that 15 societies had made the payment on the basis of 
Challans issued for payment to the societies but it was possible that 
they might have delayed their pa\yments through their bankers to. 
the Reserve Bank of India. 

The Committee are not satisfied .tth the explanation given by 
the Delhi Administration for the discrepancy In the information laid 
on the Table of the House regarding the number of Societies who 
had made payment in time. The Committee fan to appreciate the 
perfunctory manner in which important information to be laid on 
the Table of the Rouse, had been collated and given, which 'vas 
based merely on the guess work, without proper verification of the 
real position. 

The Committee were of the opinion that this discrepancy has 
been responsible for creating a lot of confusion and misunderstand-
ing in the minds of the societies who had been challanging the posi-
tion stated in the answer to the question. The Committee trust 
tbat the Delhi Administration win DOW make the position clear too 
the societies coneerned. 

32. During the course of evidence it was further pointed .)ut by 
the Committee that originally there were only 31 societies who ac-
cepted land in Shahdara Zone and whose list was finalised by th .. 
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Delhi Administration but later on this list continued to be eXiJand-
ed which had now increased to 37 societies. The representative of 
the Delhi Administration stated that 49 societies were offered land 
in Shahdara Zone and 31 accepted right away. 2 societies had to be 
shifted from the Najafgarh Road areas to this area, because the ear-
lier zonal plan of the Najafgarh area was modified and the use of 
that land was made by the D.D.A. for their multi-storeyed and row-
housing residenti8ll schemes. Those two societies had to be shifted 
into this area. Fo1,ll' other societies had to be shifted to this area 
from various areas of South Delhi. Government, for public purpose, 
acquired their land and felt that they could go into this Delhi East 
Zone. Therefore, 37 societies had been fitted into the Development 
plan now prepared for Shahdara Area. 

33. Answering a question as to whether the inclusion of new &0-
cieties, had in any way adversely affected the claims Of the original 
31 societies, the representative of Department of Works, Housing 
and Urban Development stated that there was no denying the fact 
that certain societies had been injected later on. Administration 
had perhaps felt that this was necessary in the interest of societies. 
There was never any assurance that only 31 societies would be al-
lotted. 

The Committee felt that the injection of new societies to the ori-
ginal list of 31 societies, though justified by Delhi AdmiDiatration on 
various grounds, did affect the original priority of these societies 
adversely. 

34. On the question of penalising the defaulting societies, the 
Committee pointed out that the letter issued by the Delhi Adminis-
tration calling for the payment of instalments categorically stated 
that if the payment was not ,made by the prescribed date, the .:ase 
of the defaulting society for allotment of land would either be 
closed or further lowered down. The representative of the Depart-
ment of Works, Housing and Urban Development explained in this 
connection that Government had been considerate in accommoda-
ting even the defaulting societies but certainly the societies who 
had paid the premium of land later had been given a demerit in the 
marlting system of the new formula now adopted. 

While the Committee do appreciate the ,esture of the Delhi Ad· 
ministration in trying to be considerate to the defaulting societies 
neverthless they cannot help feeling that trus has been done at the 
cost of the Societies who had paid the cost of land in time. 

35. A number of societies had represented ag,ainst the 15 per cent 
cut imposed on the total allottable area" both to the Committee and 
to the Delhi Administration. According to certain Societies, this cut 
was arbitrary and it was also not imposed uniformally. As an 
example, the Ministry of Commerce and Industry House Building 
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Society had stated in their representation dated 21.4.1979 (Appea-
c:Ux XIV) that In the case of Railway Board's Society, the cut im-
posed works out to 7, pet ceht instead of 15 per cent. 

36. Explainmg the CirCU1n!ltances necessitating a 15 per cent cut 
imposed on the allottable area to various societies, the representa-
tive of the Delhi Administration stated that the total area in this 
:region to be allotted to the Cooperative Societies and to be used for 
Qtber CO'Jllmon f~i1ftiefJ waS about 1700 aereS. 33 pet cent of this 
area h,dto be set apart f(jr giving common facilities. Therefore, the 
area left to be allotted to the Cooperative societies W,QS only 1100 
aeres. This area h-ad lleen divided over the 39 soeieties and it was 
felt that they OQuld fit them all into this area if the total area was 
reduced by 15 per cent. He further stated that the Delhi Adminis-
tration had also decided that no one particular plot should be more 
~n 400 aq. yard: in s.f~. HaVing fixed the ceiliI'tg of an individual 
plot at 400 sq. yards, It was felt that societies Which had earlier 
offered land to their members upto 800 sq. yard, would be able to 
cope with this 15 per cent reduction by metely bringing down the 
ceiling. 

Aftet piDg dmMIP the yarious repr"'atiolll lAade 'by the So-
cieties, the Committee noted that this 15 per cent cut had been 1rIi-
tating their mind the most. The Committee trust that the Delhi 
AdmiBisnt .. will look. Into t'he felletal grievllDe~s itt this behalf 
_ will .... t a Uldfotm' peBty which 'Would put an end to the 
u.onten .... t. 

37. Refer.ring to another point, whether any weightage had been 
given fOT the payment of Zonal toad contribution in time, the 
representative of the Delhi Administration informed the Cotn:n1ittee 
that having redtreed the area of all sotietie'S by 1~ per cent certain 
amount was refundable to them whith had been adjusted a,gainst 
the demand for zonal road eol'ltributionand as such no weightage 
was given. 

38. While discussing the particular case of Preet N,agar Socil?ty, 
the Committee desired to know whether certain individuals had al-
ready purchased land in the Shahdara Zone which was subsequent-
ly acquired by the Delhi Administration, the representative of Delhi 
Administration stated that IOO acres' were purchased by several 
hundred individualS. They had a total of 174 acres over a period of 
time, i.e. earlier than 1957. The scheme of large scale acquisition, 
development and disposal of land in Delhi came into effect from 13th 
November, 1959. Any tl"8n~tions reg,arding land which took place 
before that date were considered valid and any transactions which 
took place after the date of the notiflcation were not considered 
vaUd. ~ repreeentati've of the Department of Works, Housing and 
Urban D~lopment furthel' lrta1ed that there was only one Socl'ety, 
Mmely, the Preet Nagar Soeiety which came under this category. 
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Thl~ Society had P\1J,'cANed the laJlcl well battore tAe date of noU-
ftcation. 'I1l~f hlld p\ll"c~d 174 ;teres -.nc;l th9 ••• laad bad been 
given back to t~tn dter ~taining portion of land '~l lOrlal road 
and for comlllunity facilities etc, In all, Hi acres had been 
earm~rk~d for tpis Society. 

39. Answering anothl;!r apeciflc q'lestion a. te whether these per-
~(mS VI'~ a&ked by GovElfftDlent to form a Cooperative Society be-
fore th~ir Claim for ,1lf3tQl~Qt of land in that area could be cormder 
~d, the repr8sentativ~ of Delhi Administr8Jtion .tated that no direc-
tioa WiS given to thctlJl, but thole persons regi.tered theMselves tn-
to • Coo~rlltive 80(:iety on 21.1.1G67. 

40. The Committee desired to know whether any price benefit had 
been Siven to thtt Cooperative Societiel like Preet Nagar Society 
who owned th~ir land and which was lubsequentlyaequired by the 
Delhi Administration and again allotted to them. The representa-
tive of the Department of Works, Housing Uld Urban Development 
stated that in Sh4lhdara ZOrte, in reaped of 87 societies, the same 
price had been c:l'1ar,ed.. III all these oase., the price charged WEtS 
Rs. 81- per sq. yard. The societies registered earlier had not got nny 
price benefit. He further stated that it was a matter of general 
poUcy prellCrib~d by the Government that no exception should be 
made from the sch~me Qf pneral acquisition. The decision of the 
Delhi Administration was that those lands should be acquired s.nd 
afterwards, they might be leased out to parties according to the lay-
out plan that was to be preJ?ared. However in the whole scheme of 
acquisition, weightage had been given to those who had land in their 
poSlession and had aequired the same of their own. 

41. The Committee further enquired whether the rate of acquir-
ing and allotting was the same or not. The representative of the 
Department of Works, HO\lsing and Urban Development stated that 
there might be a difference. When the laJ'ld was allotted, they had 
to take into cOJUlideratioft the facts that 113 of the land. acquired was 
taken up for roads, schQOl sites etc. A eOlt to that effect had also 
to be added besid. other developmental chargeI'. The price had 
been arrived at on the bas1a of lao profit no lou' consi4eration. 

42. Referring particularly to Preet Nagar SoCiety. the represen-
tative of Delhi Administration stated that partly a common pool 
rate had been charged, but the compensation paid for the land was 
on the date of notification. The compensation had b~en paid to the 
Society at the price of 1959 whereas the land was purchalied by them 
in 1952. The Society had already paid the premium of land to the 
Governm~nt. 

43. 01\ ~ QQ"tiOft of aequisitiOl'l of land 8Ild premium charged 
from Cool'9rative Soet.U.. in Sbandan area, the DeU\i Adminis-
tntion in a ItOte en. Ute lift of pam. ariaing GUt of 8'V'Wence stated 
.hat it Y" not ~ble w work out the premium rate per sq. yrd. tn 
respect of land in Shahdara requir~ for Preet Nagar Cooperative 
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Society etc., because the acquisition proceedings were yet in pro-
gress in this area. The cost of land aw,arded and the enhancement. 
likely to be awarded by the Cou'rts with other additional charges 
which include the zonal road contribution, beautification and <..ther 
development charges had yet to be worked out. It was possible to 
do so only after the enhancement awards have been finalised. 

44. During the course of evidence, the Committee enquired whe-
ther apart from the 37 Societies to whom it was proposed to allot 
land, there we're any other societies whose cases had not been consi-
dered for allotment of land in that area. The representative of 
Delhi Administration stated that there were 14 other societies whose 
case were not considered. Giving full details of the cases of these 
14 societies, the Delhi Administration have stated as below: 

"Out of 51 house building cooperative societies, allotmen~f 
land has been made to 38 cooperative societies (37 in 
Group IV and Delhi School Teachers Co-operative House 
Building Society. While making the offer of land in 
1964, the Societies were required to convey their consent 
by June, 1966. Only those Societies, who had conveyed 
their consent in time, were considered for allotment of 
land and cases of the remaining Societies (14) were closed 
as per decision of the Land Allotment Advisory Com-
mittee taken in one of its meetings held on 17th January, 
1~. ' 

In consideration of the fact that the land was not available 
for allotment to these societies, the Administration at first 
/r,esisted the request of the societi.es for re-opening of 
their cases. Later on the Chairman of the Land Allot-
ment Advisory Committee in a meeting on 13th March, 
1969, recommended that the cases of societies, who ful-
filled certain conditions mpy be re-opened on the ('ondi-
tion that they should pay their premium. within one 
month. I,t was also decided that the allotment of land to 
those societies would be taken up for consideration only 
after the cases of house building societies of Shahdara 
Area which had already paid the premium were finally 
dispos'ed off. 

In accordance with this decision, cases of 12 defunct coopera ... 
tive societies were considered and 8 societies who fulfilled 
the conditions were made the offer on the term and condi-
tion noted above. Only six house building societies paid 
the premium. Allotment of land to these defunct societies 
is not at all linked with the cases of 37 societies. Since 
the cases of 37 cooperative societies, who had paid the 
amount of premium to this Administration have not been 
finalised, the question of considering the later cases of 6 
societies for allotment of land does not arise. It had 
been made clear to these societies that in accordance with 
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decision of the land allotment advisory Committee 
they will be provided land only after the 37 societies are 
finally provided land. There is acute paucity of land and 
this Administration feel that these societies may have to 
be shifted to the area North of Shahdara." 

On perusal of the joint representation dated 30.3.70 of tbe six 
"SocietieS addressed to Delhi Administration (Appendix XV), tbe 
"Committee feel that it is h~h time that the cues of these societies 
are taken up for actual allotment, siDee all the 37 soeieties have now 
been accommodated. •. 

45. Discussing the scope of the answer to Unstarred Question No. 
"1227 answered on the 15th April, 1968 which formed the basis of the 
whole issue, to be treated as an assurance, the Committee took note 
·of the plea taken by the Department of Works, Housing and Urban 
.Development that the reply to this question should not be taken as 
.an assurance on the part of the Government because what had been 
.stated was only a proposal to allot land in accordance with priority 
of payment of premium. According to them, a mere proposal might 
.not be construed as all assurance. 1'he Committee rep-et that they 
-do not see eye to eye with the plea now taken by the Government to 
rigg1e out of the situation in which they have been landed by the 
adoption of this new formula of 2:1 and is of the opiniou that the 
reply did involve a definite commitment on the part of the Govern-
ment towards the societies who had paid the premium in time, which 
was required to be implemented. 

46. While assessing the reaction of the societies who had been 
offered land in the Shahdara Zone, the Committee took note of the 
·claim made by the Delhi Administration in their note submitted to 
the Committee that all the societies had accepted the formula and 
only one society namely, the Friends Central Government Em-
ployees Cooperative House BUilding Society had categorically re-
jected it. This society had claimed that better land should be giwn 
to it since it had paid the premium in time. Another society, viz., 
Rashtriyajan, had stated that they deserved preferential tI'eatment 
because they were in poss'ession of some land in South Delhi which 
was acquired by Government. The remaining societies according 
to them explicitly or impliedly accepted the formula and were in 
.agreement with policy of the Administration. 

47. With a view to verifying the basis of the above claim, the 
'Committee scrutinised the representations of the various societies 
addressed to the Housing Commissioner, Delhi Administration, 
copies of which were submitted to the Committee, and noted with 
surprise that. although most of the societies had accepted the offer 
of allotment of land but the acceptance was not without reserva-
tions', as several societies while giving acceptance had represented 
against (i) the formula adopted for allotting priority, (ti) imposition 
of 15 per cent cut by Delhi Administration (iii) non-allotment of 
plot according to their preference etc., which points still remained 
to be settled. 
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The Committee regret to oJJlierve that the dab.,. o( the Delhi Ad-
m.iDiatr&tion that there wa~ a ,en~r.,l ~t~~ ... ~t" tbe poliry of 
alIotmeat of the Detb.i Achntni,~t,~.tio~ ~ ~. a~l'ted lly the facts. 
hom. tb. sCl'utiny of th~ ~a~ipqs re~';.J1~ o( tlJe Societies 
adth.ae6 to the ~\ISi»8 C~w,mi,l8iq~~rl ~e,1.1,i 4.4minia.tration and 
the nwnber of representations still pouring in for cqnsideraiiol~ of 
the C()IIunit~ on Govenament AssuAll0e8, the Committee were 
~i$tr~ t~ 1J,q~ ~~t .oore wen still .. veral causes of grieval)ces 
whi~'" we~~ IWita~~ the mi_ of the soeieties and which needed to 
be ~~ J,,, Ut" ~1 Adaiai"atieR immediately. 

IR the ultbn,te ~!U1lysiSo qf, tile C&,W· an~ a~r takiDa into consi-
deration all aspects of the p!:oblem, the C~e8 have come to the 
concl,ullion th,t eV,en tho~b in th.e c~.Ked oo,ptext, the priority 
could not 'be ma"~t~b,t,e4 for: ,UotUng si198 ~ tbe societies concerned 
on the ba!iis, of th.~ cl~~ Q.f p~" of full amoUilt of premium with-
in the scheduled time, the .,refereDt.~1 treabuent for which they 
were entitled, by virtue of having made the paymeat ia time, should 
have been shown to them, tJt.ereby ~vblg DO I'oom for any gl'ie-
vances by slJeh societies. By a.doptinJ the fOJ:Dlula on the basis of 
earlier date of registration end 4ate of payment ia the ratio of 2:1, 
which the Del,hi AdnUnisbation J,lItA .,,,olved aecording to their own 
whims an~ (~cies, (UU j;ust~ ~4 Il'ot beon done to aU coacernetl. 
The Committe~ ~~1 that es~c;e of u.e assurance given by the 
Minister on the floor of the House on the 15th AprU, 1M had not 
been ke.,t up by th~ DeIIV, Adm.inistratio~ Tht.'y r~t to observe 
that even though t~ eight soc;ieties mentioned in para 29 ibid who 
were entitJed to preferentia~ treatm,e.t for the allotment, most of 
them had not been shown due coJ,t,5ideriUion . 

. Altb.ougll there ue a number of grievances hrought to the notice 
by the Sodoties concernecl in r~ard to the formula for the allot-
ment of laad and 15 per cent cut etc. which need to be remedied by 
tke Delhi AdmiDiaUation, nevertheless, the Committee are alive to 
ijw p"Wem 01 iUegal eacroachment on the land proDosed to be al-
~Ued, to these Societies. The Committee are afra,iet that any fu,r-
tller delay in giving &ettaal possession of l~nd to, the ~oci~ties" might 
encourage further illegal encroachment on that land. The Commit-
we 'You1d. ~Ie u,ppB the GoVQmJ»eut to take early steps to give 
8,«;tua) p~Mesa.iqn. cpf Ole la,Q4, to the. SGciet;es by; II!ttttUng theU pie-
"aD..C:~ .. ~ ... early .. te. 

NEW DELHI; 
Ap1'il 2~,1970. 

Vaisakha 8, 1892 (Saka) , 

K. ANBAZHAGAN, 
Chairman., 

Committee on Government Ass1L1·anceb". 



MINUTES 

I. F"O.-u. Sitting 
The Committee met on Tuesday. t~e 27th J$lluaI'Y, 1970 from 

15~oO hours '0 16.50 AOurS. 
FRJjlaENT tJ4RLlAMENT lIBRAR) 

Shri K. Anbf'Zha~--ch4irma~ (Libra.y & R .. f"r .. "cw- &"VifH~J 

MEMBERS 
CtIotral Govt. Publioatiou.. 

!t" (1\ Aoo. No. R .. ~.3.~h~ ..... ;.;_ 
~, ~ M,,~~j Sinjh Shllrati -?-c..' .. "7 a. Slui 4b4~1 G~i Oar ••.•••• •••.••• e4 • .:t._ ... e.. .. 
4. Shri Narendra Ramchandraji Deoli(mar. 
5. KUm'ari Kaml~ Kumari 
6. Shri G. Y. Krishnan 
,. 8hri Bhola Natq Master 
8. Shrimati Mohinder Kaur 
9. Shri C. Muthusam~ 

10. Shri A. S. Saigal 
11. M"ul.~a Iiltaq Sambhali 
12. Shri.lnat~ Savitri Shyam. 

SECRETARIAT 

Shlri M. C. Chawla-Deputy Secretary. 

2. At the outset, the Committee passed the following resolution 
conl¥lljng the death of Shri S. R. Rane, M.P.:-

"The Commi~tee \,lace on record their pro.folU}d ~e of 
sorrow over the passing away of Shri S. R. RaIle, M.P. 
and se~q their heartfelt condolences to membera of the 
bereaved family." 

The members, thereafter stood in sil~nce fQl' one minute as a 
mark of respect to h1$ mel1)orr. 

3. The Committee then took up consideration of Memoran.da 
Nos. 71-74. 

MEMORANDUM NO. 71 

Scrutiny of statements 81wwing action taken in implementatiofl. of 
a3surances as laid On the Table of t~ House by the Minister of 

Parnamentary Affairs on the 24th Decem,ber, 1969 

•. 'the Commit\ee considered the following six ~wms (Annexure 
I) which were included in the seven statements showing actioD 

!1. 
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taken in implementation of the assurances as laid on the Table on 
the 24th December, 1969 by the Minister of Parliamentary Mairs 
and observed as follows:-
(i) Assurance given in reply to Starred Question No. 1264 on the 

20th July, 1967 by Shri M. Sudarsanam and others regarding 
proposals to change the land allotment policy of the D.D.A., 
implemented vide item No.1 of Supplementary Statement NQ. 
XXIII for the. Second Session, 1967. 

The Committee decided to keep the assurance pending and di-
rected that the Ministry of Health, Family Planning and Works, 
Housing and Urban Development might be asked to state the deci-
sion finally taken on the various proposals regarding allotment of 
residential plots. The Committee desired that a fmal decision 
lIhould be taken expeditiously. 
~ii) Assurance given in reply to Unstarred Question No. 3566 on the 

12th August, 1968 by Dr. Ranen Sen regarding revision of exist-
ing refinery pacts with the foreign oil companies in India im-
plemented vide item No. 23 of the Supplementary Statement 
No. XV felr the Fifth SesSion, 1968. 

The Committee noted that discussions for revision of the exist-
ing refinery pacts with the foreign oil companies in India had been 
going on for many years without substantial results having been 
achieved. The Committee desired that the negotiations should be 
conducted with a vitew to arriving at a quick decision in the matter 
and that the House should be informed of the result achieved. 
(iii) Assurance given in reply to Unstarred Question No. 1541 on 

the 21st November, 1968 by Shri Hukam Chand Kachwai re-
garding allotment of agricultural land to Ex-servicemen in dif-
ferent States, implemented vide item No. 8 of Supplementary 
Statement No. VIII of the Sixth SeSSion, 196ft 

The Committee no~d that the required information was fur-
nished only in respect of seventeen StateslUnion Territories and 
. that in respect of the remaining StatesjUnion Territories informa,ion 
was not available. The Committee felt that the assurance could 
be treated as fully implemented only who!D complete information in 
respect of the remaining StateslUnion Territories was furnished 
and, therefore, directed that Government should collect the. requir-
ed information expeditiously and lay it on the Table of the House. 
(tv) Assurance given in reply to Unstarred Question No. 5280 on 

the 3rd April, 1969 by Shri Shashi Bhushan regarding theft of 
certain quantities of milk powder consigned to Delhi Milk 
Scheme implemented vide item No. 29 of Supplementary State-
ment No. XII of the Seventh Session, 1969. 

The Committee noted that the speCific allegation made in a press 
report had been investigated by the Delhi Milk Scheme departml~n­
tally but it had not been possible for the Scheme to arrive at any 
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definite conclusion and, therefore, the case had been referred to 
the Central Bureau of Investigation for a further probe. The Com-
mittee directed that the assurance should be kept pending and 
that Government should inform the House of the final outcome of 
the C.B.!.'s investigation. 

(v) Assurance given during the course of discussion on Union Ter-
ritories (Separation of Judicial and Executive Functions) Bill 
cn 7th May, 1969, implemented vide item No. 93 of Supplemen-
tary Statement No. XII for Seventh Session, 1969. 

The Committee noted that the Law Commission had examined 
the various provisions of the Code of Criminal Procedure includ-
ing sections 107 to 110 and that their report was awaited. The 
Committee desired that the assurance might be kept alive and that 
the House should be informed of the final decision taken by the 
Government on the suggestions made by Shri Srinibas Misra during 
the course of discussion on Union Territories (Separation of Judi-
cial and Executive Functions) Bill. 

(vi) Assurance given in reply to a supplementary question by Shri 
Sonavane on Starred Question No. 931 on the, 8th April, 1969 
regarding steps contemplated by Government to make preven-
tion of or obstruction in the exercise of franchise by the Sche-
duled Castes, Scheduled Tribes and weak'ar sections of society, 
a cognisable offence, implemented vide item No. 122 of supple-
mentary statement No. XII for SeV'enth Session, 1969. 

The Committee noted that the Election Commission was consi-
dering a suggestion that the law should be made more stringent and 
effective by providing inter alia a more comprehensive definition of 
the expression 'undue influence'. The Committee further noted 
that intimidation of voters on caste Or religious lines, etc. should 
be made an electoral offence under the Representation of the Peo-
ple Act, 1951 and should also be made cognizable and a severe 
punishment prescribed for the commission of such an offence. 

The Comlmittee directed that the assurance should be kept pend-
ing and that the House should be informed of the stage at which 
the amendments to the law as contemplated above stood and the 
likely time to be taken in finalising them and bringing forward 
necessary legislation in this :regard. 

MEMORANDUM NO. 72 

Requests from the Department of Parliamentary Affairs fOT drop-
rhlg 12 MSUTances. 

5. The Committee took up for consideration the requests made 
by Department of Parliamentary Affairs for dropping 12 assuran-



:?, 
~es (Annexure In ~v~p. by the ,M:4Wi~rs m r~ply tel ~e vJriOq8 
qu~~tlon~. After e~mw.ip.g the feason~ advapc~ by Goverrun.ent 
in each case, tile CoI;JUp.j, ttee observed as fQlloWfi: ~ 

(i) Assurance arising out of the re.ply given to Unstarred Question 
No. 3673 on the 12th March, 1968 by Shrt Narendra Singh 
Mahida and others re-.~arding Mahalaxmi Textile Mills Ltd., 
Bhavanagar. 

The Committee aft..,. perusing the reasons advanced by the Gov-
ernment decided to drop the assurance in question. 

(il) Assl1ran~e Ilrising Qqt ()f tqe reply given to Unstafl'ed Ques-
tion No. 10013 on the 16th May, 1969 by Sarvashri P. R. Thakur 
and Suraj Bhan regarding Promotioa of Assistant •. 

While the CommiUee did not agree with th~ reaions advan~d 
by the Pepartment of Parliaffljentary Affairs for dropping the as-
surance in questiol~, they desired that the House should be inform-
ed of the final outcome of their consideratiQn of the recommenda-
tions of the Coordination Committee which was set up by Govern-
ment to look into the grievances of the memberl> of the CentrJ1 
Secretariat Services and sU8gest remedial measures. 

(iii) Assurances arising out of the reply given to Unstarred Ques-
tion No. 7993 on the 29th April, 1969 by Shri Bhogendra Jha 
regarding Ashok~ Mehta Committee,'s Report on Khadi and 
Village Industries Commission. 

The Committee were not convinced with the reasons advanced 
by the Department of Parliamentary Affair~ ~pq felt that the reply 
did constitute an assurance. ThE:!y directed that the House should 
be informed of the replie& received from the remaining State Gov-
ernments regarding Ashoka Mehta Committee's Report on Khadi 
and Village Industries Cpmmission. 

(iv) Assurance given in the course of Half-an-Hour Discussion 
raised by Shri A. Sreedharan on the 23rd April, 1969 re.garding 
Fertilizers and Chemicals. Trav~ncOl'e Ltd. 

The Committee decided to drop the assurance in question as 
they felt that the matter had been gone into in detail by the Com-
mittee on Public Undertakings in their Forty-fourth Report pre-
sented to the House on the 25th April, 1969. 

(v) Assuranoo given in reply to • Bupplementary by Shri Bibhuti 
Mis,hra on Starred Ql,l.estAon No. 301 on the 4th August, 1969 
regarding PL---48t) transactions. 

The Committee noted that in the course of supplement~ry ques-
tions on Stan:ed qu~ion ~o. 301 on the 4th August, 19$ the 
Prime Minitter had stated that provisions had been made in the 
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~uagErt fdf the rural electtifioation and that would help irrigation 
Me:! that all those mattel' were under consideration and these were. 
itnpediml!nts in the utilisation of the funds. 'the Committee direct-
ed that the assurance should be implemented early and that the 
House should ~ iDformea .t the aotioIt takeR 011 the spetifte sug-
gestion of 8hr! Bibhuttl Mishraregatdlng di~l18id1i at :PL-48O 
funds towatdt Irrigation fot agti4u1tutt pttrptt8eS; 

(Vi) As61lloranc~ atisltlg out of the reply given to Unstarred Ques-
tion No. 228 on the 30th July, 1969 by Shri Dhireshwar Kalita 
and otMra rlgarding CommiUee on Textile Mills. 

The Committee were of the view that the reply in question did 
constitute an aS8urance. They di~cted that Government should 
infO'l'ttl the House whether the report of the. Working Group set up 
to examine the implicatiOns of merger of weak cotton textile. mills 
with soune ones had been submitted and if not, when it was likely 
to be receiV'ad. 

(vii) Assurance arising out of the reply given to Unstarted Que-
tion No. 1489 on th~ 30th July, 1989 by Shri Ratrlavatar Shastri 
and others regarding Trade relations with the Latin American 
Countries. 

The Committee did not agree to drop assurance In questiCln and 
directed that Government shOUld state in speCific terms the steps 
proposed to be taken by them for the extension: of tracf.e relations 
with Latin American countries. 

(viii) Assurance arising out of the reply given to Unstarred Ques-
tion No. 2353 on the. 6th August, 1969 by Shri Bhogendra Jha 
and others regarding buildings hired by the State Trading Cor-
poration in Delhi. 

While the Committee did not agree with the Department of Par-
liamentary Affairs' contention that it did not constitute an assu-
rance, they deltired that the, House should be informed about the 
progress made i~ the proposal for constructing buildings for the 
State Trading Corporation in Delhi. 

(ix) Assurance arising out of the reply gIven to Starred Question 
No. 334 on the 5th August, 1969 by Shrf K. Lakkappa regard-
ing raids on ritms in Kanpur. 

The Committee did not agree with the view expressed by the 
Department of Patliamentary Affairs that the reply in question did 
not constitute an aBSw-ance and. de.cid.ed that Government might be 
asked to inform the House of the results of the investigation made 
by the Enforcement Directorate of the Forwatd Matkets Commfs-
IIbl1 tnt() ~ a(!'tiv1ties of c~ttain firms in Kartput. 
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(x) Assurance arising out of the reply given to Unstarred Questioa. 
No. 2012. on the 4th August, 1969 by Sarvashri P. Viswambharan 
and Mangalathumadom regarding Fertilizers and Chemicals. 
Travancore Limited. 

The Committee directed that the House should be informed of 
the action taken by Government on the recommendation of the Com-
mittee on Public Undertakings regarding reviews submitted by the 
Financial Manager of FACT. 
(xi) Assurance arising out of the reply given to Unstarred Question 

No. 2587 on the 11th March, 1969 by Shri S. M. Solanki regard-
ing increase in pattern of scholarships to Scheduled Castes/ 
Scheduled Tribes. 

The. Committee were of the view that the reply in question did 
constitute an assurance. They directed that the House should be 
informed of the final decision on the proposal to increase the pattern 
of scholarships for the Sch~duled CasteslScheduled Tribes which was 
stated to have been under consideration of the Planning Commis-
sion and Ministry of Finance. 
(xii) Assurance arising out of reply given to a supplementary que~­

tion by Shri P. L. Barupal on Starred Question No. 393 on the 
11 th March, 1969 regarding Old age Pension scheme. 

The Committee were not convinced with the reasons advanced 
by the Department of Parliamentary Affairs for dropping the assu-
rance in question. They directed that the House might be informed 
of the results of the collSideration by Government of the suggestion 
made by the Member regarding grant of Old age pension to deser-
ving persons. 

MEMORANDUM NO. 73 

Requests from the Department of Parliamentary Affairs for drop­
ping 5 assurances. 

6. The Committee took up for consideration the requests made 
by the Department of Parliamentary Affairs for dropping 5 assu-
rances (Annexure III) given by Ministers in reply to various ques-
tions. After examining the reasons advanced by Government in 
each case, the Committee observed as folIows:-
(i) Assurance. arising out of the reply given to a supplementary 

question by Shri R. D. Bhandare on Starred Question Nos. 1232 
and 1233 regarding Central Scheme for the construction of 
houses for Scheduled Castes and Scheduled Tribes. 

The Committee were of the view that the reply in question did 
constitute an assurance and directed that the required information 
might be collected and laid on the Table of the House. 
(Ii) Assurance ariSing out of the reply given to Unstarred Ques-

tion No. 5010 by S\Shri P. C. Adichan and R. R. Singh Deo re-
garding Consortium for Public Sector Undertakings. 
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The Committee, agreeing with the reasons advanced by the De-
partment of Parliamentary Affairs, decided to drop the assurance 
in question. 
(iii) Assurance given during the course of discussion on Banking 

Companies (Acquisition and Transfer of Undertakings) Bill on 
the 30th July, 1969 regarding giving shares to public. 

The Committee noted that in terms of Section 23 of the Banking 
Companies (Acquisition and Transfer of Undertakings) Act, 1969. 
every rule and every scheme made by the Central Government. 
under the Act should be laid, as soon as' might be, after it was made, 
before each House of Parliament, while in Session for a total period 
of thirty days. In view of this provision in the Act, the Committee 
agreed to drop the assurance in question. 
(iv) Assurance arising out of the reply given to a supplementary 

question by Shri S. Kundu on Starred Question No. 753 dated 
the 26th August, 1969 regarding simplification of out-dated and 
Complicated Laws. 

The Committee did not agree with the reasons advanced by the 
Department of Parliamentary Affairs for dropping the assurances 
in question and directed that Government might inform the House 
of the action taken in regard to simplified translations of a digest 
of general law into regional languages. 
(v) Assurance arising out of the reply given to Unstarred Question 

No. 2133 on the 5th August, 1969 by Dr. Sushila Nayar regard-
ing suicide as an offence. 

The Committee noted that the question of effecting changes in 
the I.C.C. and Cr. P. C. were long drawn processes and, therefore, 
decided to drop the assurance in question. 

MEMORANDUM NO. 74 
Treatment of certain replies of Ministers as assurances 

7. The Committee then took up for consideration the reasons 
advanced by the Department of Parliamentary Affairs for not treat-
ing the, replies (Annexure IV) given to the following questions I 
debates as assurances:-

(1) Unstarred Question No. 4510 by Shri S. M. Joshi answered 
on 26th March, 1969 regarding Cantonments Act, 1924. 

(ii) Clarificatory Question by Shri D. K. Kunte regarding re-
quisitioning of land and paying of compensation during 
the discussion on Demands for Grants in respect of the 
Ministry of Defence on 22nd April, 1969. 

(iii) Starred Question No. 596 by 8hri Madhu Limaye answer-
ed on the 18th August, 1969 regarding violation of coun~ 
try's 'laws by UNESCO Mission in New Delhi. 
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Thi! COIflmittee were of the view that the repUes given by Gov-
erninent to the above questionsldebates did. constitute assurances 
and directed that the Department of Parliamentary Affairs might 
be aiked ~ forward the relevAnt stllteinents of "Isutence! ~latlng 
ther.to to the Lok Sabha Sectt!tariat at ait early date. 

8. Before the Committee adjourned, the Chairman informed the 
Committee that the Cornfnitt~ Oft GoV1!rnmefit A~ancl!!s 6f the 
Madhya Pradesh Legislatute would meet the Cotmnittee oft the 
28th January, 1970 lit 16.00 hours and that after the meeting, the 
Committee would consider the residuary items in the Agenda. 

The Committee then adjourned till 15.00 hours on Wednesday, 
the 28th January, 1970. 

,. '. 
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Enclosure to Annexure I-item 6 

Starred Question No. 931 f.-r 8-4·1169 

The Election Commission is consideriUi a suggestion that the 
lew should be made more stringent and effective by providing inter 
alia • tnor4! comprehensive definition of the expression 'undue in-
fluence' to Include specifically the following ingredients:-

(i) intimidation of voters on caste or religious lines; 
(Ii) threats as well as successful attempts at wrongful res-

traint and wrongful confinement as defined in I. P . C. as 
adapted to the requirement') of electoral law; and 

(iii) intimidation of voters with the object of compelling them 
not to vote at all or to vote in a particular manner or to 
boycot the poll by all the voters belonging to any sec-
tion or community of the people or to any particular area 
en bloc. 

It fa also proposdd. tbllt such intimidation Ihould be made an 
electoral offence under the Representation of the People Act, 1951 
and should be made also cognizable and a severe punishment pres-
crtbed for;he commission of such an offence. 

When amendments to the law as contemplated above are made, 
the o'bstruction and prevention of the free exercise of franchise by 
the Scheduled Castel, Scheduled Tribes and weaker sec~ons of the 
society will become '. cotnizable offence and alit> a ,corrupt practice 
which, if proved, will entail disqualiftcation of a candidate respon-
sible for the commisaion of IUch an offence. 

870 LS-4. 
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MINUTES 
n. Forty-seventh Sittine 

The Committee met on Wednesday, the 28th January, 1970 from 
15.00 houri to 16.15 hours. 

PRESENT 
- S.~ri K. Anbazhagan-Chairman 

MEMBER..~ 

2. Shri Maharaj Singh Bharati 
3. Shri Abdul Ghani 'Dar 
4. Shri Narendra Ramchandraji Deoihare 
5. Shri Samar Guha 
6. Kumari Kamla Kwnari 
7. Shri G. Y, Krishnan 
8. Shri Bhola Nath Master 
9. Shri A. S. Saigal 

10. Maulana Ishaq Sambhali 
11. Shrimati Savitri Shyam 

SECRETARIAT 

Shri M. C. Chawla-Deputy SecretaT1/. 

2. The Committee met the Chairman and Members of the Com-
mittee on Government Assurances of Madhya Pradesh Vidhan 
Sabha and discussed matters of mutual interest. 

3. After the meeting, the Committee decided to take up the re-
siduary items in the Agenda at their next sitting. After some dis-
cussion of their future programme of work, the Committee decided 
to sit at 11.00 hours on Friday, 13th February, 1970 and, if neces-
181'Y, on the 14th February, 1970 also. 

The Committee then adjourned . 

. ~ ., 

' .. ~ ..... , 



MINUTES 
Ul lWtJ-eilbth Sit., 

The Committee met on Friday, the 13th February, 1970 trom 
U.OO hours to 12.20 hours. 

PRESENT 
Shri K. Anbazhagan-Chairman 

MEMnIts 
2. Shri Maharaj Singh Bharati 
3. Shri Narendra Ramchandraji Deogharp 
4. Shri Kanwar Lal Gupta 
5. Shri Bhola Nath Master 
6. Shri A. S. Saigal 
7. Maulana Ishaq Sambhali 
8. Shri A. T. Sarma. 

SEcRETARIAT 

Shri M. C. G:!hawla-Dep1Lty Secretary. 

2. The COmmittee took up consideration of Memoranda Nos. 
75--77. 

MEMORANDUM NO. 75 
R!eview of pending assurances pertaining to First to Third SeBBions 

of the Fou.rth Lok Sahha. 

3. There were in all 1642 assurances which were called out from 
the debates during the First to Third Sessions of the Fourth Lok 
Sabha, out of which 1543 assurances had already been implemented. 
The Committee reviewed the remaining 99 assurances pertaining to 
the. aioresai4· three sessions (Annexure I) which were pending 
for more than two years and observed as under:-

(1) The Committee decided to drop 52 assurances at 81. NOl. 
l, 6, 7, 8; 12, 13, 14, 15, 16, 19, 20, 22, 23, 26, 27, 
28, 29, 31, 32, 33, 34, 37, 38, 39, 40, 43, 45, 47, 
49, SO, 52, 53, 5, 56, 57, 69. 61, 62, 63, 64, 65, 
7\0, 72, 73, 77, 79, 80, 86, 87, 89, 90 and 91 (Annexure I) 
whith remained unimplemented for morE> than two years 
as they felt that the information promised in these assur· 
~nces had lost importance due to efflux. of time and no 
useful purpose would now be served in pUl'SUing these 
assurances. 

(ii) The Committee decided that 38 atSurances at Sl NOl. 
2, 3, 4. 10, 11, 18, 21, 24, 25, 35, 36, 41, 42, 44 and 84, 46, 
4B. 51, 59, 66, 67, 68, 69 [part (b) only], 74, 78, 81, 82, 

81 



70 
83, 85, 88, 92, 93, 94, 95, 96, 97, 98 and 99 (Annexure 1) 
should be pursued further and' Ministries I Departments 
asked te' implement these assurances which had already 
been delayed. 

(iii) The Committee were particularly critical of the inordi-
nate delay involved in the implementation of the assur-
ance at S1. Nos. 17, 56, 71, 75 and 76 (Annexure I) and 
directed that Government might be asked to expedite the 
implementation of these assurances. 

(iv) The Committee while expressing their dissatisfaction on 
the delay in the implementation of assurances at S1. Nos. 
5, 9, 30 and 58, desired that the latest position of the cases 
referred to in these assurances should be furnished to the 
House early. 

4. The Committee were very critical of the abnormal delays on 
the .part of Government in implementation of even simple assuran-
ces like those mentioned at S1. Nos. 43, 61 to 63 (Annexure I). The 
Committee had no reasons to believe that it should have taken as 
much as 2 to 2i years to collect that information. With the pas-
sage of time, the information promised in such assurances had lost 
its public importance and ultimate utility and the Committee had 
no alternative but to drop such assurances as they felt that no use-
ful purpose would be served by mere swelling the outstanding 
statement of assurances pending implementation. 

5. The Committee could not help feeling that there was a ten-
dency on the part of Government to withhold information by giv-
ing a stereotyped reply viz. "The infu'rmation is being collected and 
will be laid on the Table of the Lok Sabha in due course". The 
Committee desired that this malady should be discountenanced as 
far as possible. 

The Committee further desired that while circulating printed 
copies of their Seventh Report, the attention of MinistrieslDepart-
ments should particularly be drawn to the observations contained 
in para 6 of that Report, stressing the need for prompt implementa-
tion of the Assurances given on the Floor of the House. 

MEMORANDUM NO· 76 
Requests from the Department of Parliamentary Affairs fOT drop.. 

ping 2 asl'Urances 

6. The Committee then took up for consideration the request 
made by the Department of Parliamentary Affairs for dropping the 
following two assurances (full details given in Annexure ll): --

(1) Assurance arising out of the reply given to Unstarred 
Question No. 4539 on the 28th March, 1969 by Shri Naren-
dra Singh Mahida regarding assistance for development 
of languages in GUjarat. 



71 
(2) Assurance arising out of the reply given to Unstarred 

Question No. 3712 on the 18th August, 1969 by Shri Babu-
rao Patel regarding opening of Homoeopathic dispensaries 
in rural areas. 

The Committee after perusing the reasons advanced by the Gov· 
ernment decided to drop the two assurances in question. 

MEMORANDUM NO. 77 

Representation from the Honorary Secretary, Ministry of Com­
merce and Industry Cooperative House Building Society Ltd., New 
Delhi regarding non-implementation of assurance relating to prio­
rity to be accorded for aUotment of land to Cooperative House Build-

ing Societies in the Shahdara Zone 

7. The Committee considered the representation submitted by 
the Ministry of Commerce and Industry Cooperative House Build-
ing Society Ltd,. New Delhi and the comments of the Department 
of Works, Housing .and Urban Development thereon. The Committee 
decided that representatives of the Department of Works, Housing 
and Urban Development and the DeIW Administration might be 
examined at a sitting of the Committee to be held some time dur-
ing the ensuing Budget Session. 

8. The Committee also considered the representation dated the 
11th February, 1970 from the Friends Central Government Emplo-
yees Cooperative House Building Society Ltd., New Delhi on the 
same subject. The Committee decided that a copy thereof should 
be forwarded to the Department of Works, Housing and Urban De-
velopment for comments and be considered at their next sitting 
when the representatives of the MinistrylDepartment and Delhi 
Administration would be examined. 

The Committee then adjourned. 
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MINUTES 
IV. Forty-ninth Sitting 

The Committee met .on Friday, the 3rd April, 1970 from 15.00'. 
hours to 16.45 hours. 

PRESENT 

Shri K. Anbazhagan-Chairman. 

MEMBERS 
2. Shri Abdul Ghani Dar 
3. Shri Samar Guha 
4. Shri Kanwar La! Gupta 
5. Kumari Kamla Kumari 
6. 8hri C. Muthusami 
7. 8hri A. S. Saigal 
8. Shri A. T. Sarma. 

SECRETARIAT 

8hri M. C. Chawla-Deputy Secretary. 

WITNESSES ExAMINED 

1. Shri P. R. Nayak-Secretary, Deptt. of Works, Housing and 
Urban Development, Ministry of Health and Family 
Planning and Works, Housing and Urban DetX!lopment. 

2. Shri Subhash Dua-Secretary, Land and Building Depart­
ment (Delhi Administration). 

3. Shri S. G. Bose, Mullick-Vice-Chairman, Delhi Develop­
ment Authority. 

(The witnesses were called in and they took their seats) 

At the outset, the Chairman enquired as to what special benefits 
accrued to a Cooperative House Building Society who gained priority 
over olhers. The representative of the Department of Works, 
HOUSing and Urban Development stated that the point of priority 
had no Significance in the changed circumstances. According to him, 
the priority had relevance to the situation that existed in 1968, 
when it was proposed to make allotments in a phased or staggered 
manner amongst various societies over a period of time. Now that 
allotment of land was being made simultaneously to all societies 
at one time according to an integrated ,plan, the term 'priority' had 
no Significance in so far as early allotment was concerned. How-
ever, in the changed circumstances, priority had relevance only 
for the purpose of giving preference in the selection of a site and' 
location of land at the time of allotment. 

149 
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2. In reply to a question, whether any preferential treatment 

-was given to societies accoI'dihgto the latest concept of priority 
the representative of the Department of Works, Housing Urban', 
Development stated thl1t some preference had certainly been given 
in the allotment of chunks of ,l8fld to' dift'eil"ent rociet1es-' in the 
Shahdara ZOne as some pieces of land were nearer the centre 
of Delhi and some further away. Nearer land had been given to the 
society which ranked No.1, taking into account two factors i.e. 
the date of registration and date of payment towards the cost of 
land. 

3. Explaining the background against which assurance was given 
in an~er. to Unstarred Question No. 7227 on the 15tli April, 1968, 
that prIOrlty would be given for allotment of site according to the 
date of payment towards the cost of land, which pblicy was sub-
sequently changed, the representative of the Department of Works 
Housing and Urban Development stated that the statement then: 
made had reference to the possibility at that time that allotments 
would be made in chunks at different times to different societies as 
and when land came under the possession of Government. The inten-
tion at that time was that in making allotment, preference would 
be given to those societies who might have paid earlier, but later on 
in the light of the experience that D.D.A. had in West Delhi, they 
came to the conclusion that the lay-out of the whole area of about 
1700 acre~r in Shahdaca Zone had to be planned in an integrated 
manner and that there was no possibility of making allotment in 
piece-meal. They decided that this must be planned in an integrated 
manner with facilities for road, schools etc. Explaining further, 
the representative 'of tHe DelhI Administration stated that diffi-
culties were experienced when they tried to provide community 

· facilities compulsory under the Master Plan of Delhi. Some portion 
· of the land had to go to the School or fur a shopping centre etc. That 
· was from the point of view of planning. Another point was in respect 
'of engineml'tg. nie whole area' had tohaV'e an integrated drainage 
and sewerage. The water of one society could not be left to flow in 
another. Similarly.for water supply, the things had to be integrated. 
'That was how a situation came when it was considered necessary 
that all the .iand should come up for allotment at one time and not 
over a pet'iod of time. 

4. EipLaiftlng fUJ.'ther, the"justification fot adop15ng the' new 
fonnw.,of,'g1ving,p:riortty eccording,tothedate- of registration and 
dllte,o!"Pa~n1:'-in'the l'atio'of.2:: 1, the representative ofthe'Depart-
ment ,of W-ol'lts, Housing ~and.uFban· De~elbpmenf stll~ that'in'the 
mtnd, ,of, . Adminiatratton there' :were ! two important, cansiderati<ms 

'Fh'stlyl.ceriain ,societies,had<beet\'regiltered 83 early $,1952,,1965 
and 1968'and'lo :on~aDd.;hllci-!Wmted"for'a iong ftime. TfteI desirability 
of" giflinll lldeqUaw! weighteg~<.to,the .. ,peridd:o\ter which, m~mbets 
of societies had to wait ~~bnd,'aaJ" dOUlbt an&,thIlt~W'B&'a. ~ 
wound and fair decision but in the light of the statement made in 

"Parliament, the Administration 'also decided that some weightage 
'1ihould be given to the aspect of payment. 
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5. It was pointed out that according to certain societies, the syst~m 
of aUoting of marks for the purpose of the implementation of the 
.above formula as adopted by Delhi Administration did not help much 
in giving due weightage to those societies who had made payment 
earlier. The representative of the Department of Works, Housing 
and. Urban Development stated that those societies were free to 
make any suggestion to the Lt. Governor. A large number of re-
presentations had,. in fact, been made by the societies to the Delhi 
Administration in regard to the particular piece of land to be given 
to them. In the opinion of the representative of the Department 
of Works, Housing and Urban Development, the present allocation 
was provisional one and it was open to the Delhi Administration 
to take appropriate action in the light of the representations received 
by them. 

6. While examining the extent of weightage given to the societies 
who had made payment towards the cost of land on due date, it 
was pOinted out by the Committee that whereas in the anSwer 
given on the floor of the House, vide USQ No. 7227 dated the 15th 
April, 1968, it had been stated that 15 societies had deposited the 
cost of land by due date i.e. 10.3.1968, but in the list supplied by 
the Ministry later on only 8 societies had been shown who had made 
the payment in time. Explaining the reasons for the discrepancy, the 
l'epresentative of Delhi Administration stated that the societies were 
asked to make payment by the lOth March, 1968. They made the 
payment to the Reserve Bank of India. The information about de-
posits was collected by the Delhi Administration in the first week 
of the month pertaining to the preceding month. It took normally 3-4 
weeks to know the date of deposits. By the time they had to prepare 
the answer to the Parliament Question which was listed for 15th 
April. So, they had the general idea that 15 societies had made the 
payment on the basis of challahS issued for payment to the societies, 
but it was possible that they might have delayed their payments 
through their bankers to the Reserve Bank of India. 

7. While discussing the various points' raised in the representa-
·tions addressed by various' societies to the Committee, it was pointed 
out by the·Committeethat originally there were only 31 societies 
who· accepted land in Shahdara Zone and whose list was finalised 
by the . Delhi AdDlinistration ·but later on this list continued to be 
expanded which· had now increased to 37 societies. The represen-
tative ·of the Delhi Administration stated that 49 societies were 
o1f~red. land in- ShahdaraZone. and 31 accepted right away. Two 110-
cieties had· to be shifted··from the Najafgarh Roard areas to this area, 
because the earlier zonal plan of the Najafgarh area was modified 
and the use, of that ;land was' made· -by the D.D.A. for their multi-
stvreyed :and 'row-housinif .residential schemes. Those ·two societies 
haG to' -be shifted .into· this area. FoUr' other societies had to' be 
1IhiMed .. to,this area' from varioUs are,s of South Delhi. Gov-
enament;:· fot. public purposes, acquired their land and felt that 
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they could go into this Delhi East Zone. Therefore, 37 societies had 
been fitted into the development plan now prepared for Shahdara 
Area. 

8. Answering a question as to whether the inclusion of new socie-
ties, had in any way adversely affected the claims of the original 31 
s_\.!ieties, the representative of Department of Works, Housing and 
Urban Development stated that there was no denying the fact that 
certain societies had been injected later on. Administration had 
perhaps felt that this was necessary in the interest of societies. 
There was never any assurance that 31 societies would be allotted. 

9. When it was pointed out that the letter issued by the Delhi 
Administration calling for payment of instalments categorically 
stated that if the payment was not made by the prescribed date, 
the case of the defaulting SOCiety for allotment of land would either 
be closed or further lowered down, the representative of the Depart-
ment of Works, Housing and Urban Development stated that the 
Government had been considerate in accommodating even the 
defaulting societies but certainly the societies who had paid the 
premium of land later had been given a demerit in the marking 
system of the new formula now adopted. 

10. Explaining the circumstances necessitating a 15 per cent cut 
in the total allotment of land to: all societies, the representative of 
the Delhi Administration stated that the total area in this region to 
be allotted to the Cooperative Societies and to be used for other 
common facilities was about 1700 acres, 33 per cent of this area had 
to be set apart for giving common facilities. Therefore the area 
left to be allotted to the Cooperative Societies was only 1100 acres. 
This area had been divided over the 39 societies and it was felt that 
we could fit them all into this area if the total area was reduced by 
15 per cent. He further stated that Delhi Administration had also 
decided that no one particular plot should be more than 400 sq. yards 
in size. Having fixed the ceiling of art individual plot at 400 sq. 
yards, it was felt that societies which had earlier offered land to 
their members up to 800 sq. yards would be able to cope with this 
15 per cent reduction by merely bringing down the ceiling. 

11. Referring to another point raised by the societies in'" their 
representations addressed to the Committee as to whether any 
weightage had been given for the payment of zonal road contribu-
tion in time, the representative of the Delhi Administration informed 
the Committee that having reduced the area of all societies by 15 
per cent, certain amount was refundable to them which had been 
adjusted against the demand for zonal road contribution. 

I 12. Answering a specific question whether certain individuals 
had already purchased land in the Shahdara Zone which was sub~ 
sequently acquired by the Delhi Administration, the representative 
of Delhi Administration stated that 105 acres were purchased 'by 
several hundred individuals. They had a total of 174 acres over a 
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period of them, i.e. earlier than 1957. The scheme of large scale ac. 
quisition, devf>lopmemnt and disposal of land in Delhi came into 
eff~t from 13th November, 1959. Any transactions regarding land 
which t?Okpla~e before that date were considered valid and any 
transactions which took place after the date of the notification were 
~ot considered valid.. Giving the details of the Society who hQd 
acquired land prior to the notification, the representative of the 
Departme~t of Works, Housing and Urban Development staLed 
.that there was only one SOCiety, namely, the Preet Nagar Society 
which, came under this category. 

13. Answering another specific question as to whether these 
persons were asked by Government to form a Cooperative SOCiety 
'before their claim for allotment of land in that area could be consi, 
dered, the representatives of Delhi Administration stated that no 
direction was given to them, but these persons registered themselves 
into a Cooperative So'Ciety on 21.1.1957. 

l4. While discussing the terms and conditions of registration of 
Cooperative House Building Societies in Delhi, the representative 
of the Department of Works, Housing and Urban Development pro-
mised to furnish the required information to the Committee. 

15. The Committee desired to know whether any price benefit had 
been given to the Cooperative Societies like Preet Nagar Society 
who owned their land and which was subsequently acquired by the 
Delhi Administration and again allotted to them. The representa-
tive of the Department of Works, Housing and Urban Development 
stated that in Shahdara Zone, in respect of 37 societies, the same 
price had been charged.. In all these cases, the price charged was 
,Rs. 81- per sq. yard. The societies registered earlier had not got 
.any price benefit. He further stated that it was a matter of general 
.policy prescribed by the Government that no exception should be 
made from the scheme of general acquisition. The decision of the 
''Delhi Administration was that those lands should be acqUired and 
~~ards they might be leased out to parties according to the 
'la~t plan that was to be prepared. However in the whole scheme 
IItjf "cquisition, weightage had been given to those who had land in 
their possession and had acquired the same of their own. 

16. The Committee desired to know whether the rate of acquiring 
and allotting was the same or not. The represe1:ltative of the Depart-
ment of Works, Housing and Urban Development stated that there 

be a difference. When the land was allotted, they had to 
into consideration the facts that 113 of the land acquired was 

up for roads, schools sites etc. A cost to that effect had also 
added along with other aevelaprnentnl charges. The price 

peen ,anivect at on the basis of 'no proftt no loss' consideration. 
7. Referring to the particular case of Preet Nagar Society, the 

te51entathre of the Delhi Administration stated that the Preet 
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NJgar .. Society.had_purchased the Jand well before the date·of ·noti-
fication.~ ThiS:'Si.>Ci~y had, purdulsed 174.acres,.ADd~,same land,Jwl 
been given' back tolhem. .P.ar1ily.'a .. eommonJ,pool.r.ate -aad ,~ 
chargeP, but :\he .COII;lpensation,.paid,for,.tIAe-laDd;was,on ·the· dMe·of 
notification. ·.The.compensation.hacLbeen;lpaid to .tbe;,Sooie,ty .... t,,~e 
price of 1959 ,whereas 'the lalld (wasj.purcbued ~y them -in ~2. '111e 
So~tyhad .already. paid the prernium of land to.the .GoverlUll8At. 

];8. While; diacussingc the' tenns ami conditions under which' land 
was ..acqUired. by: GQvemment I-n SbahdllraZone, the representative 
of the Department of Works, HoU9ing'.and Urban Development pto-
mised to furnish the required information to the Committee. 

19. :Du.ri~ the .course, of· eV\ideDce"flhe,r9PftStmtativ~ of. the· ,BeUU. 
Ad.rmnistltatifm ,atai.ed ,that 'fN.l't1.frem "tee ':37 ,~es to ·.."bomtt 
was cproposed, toallot-Ianddn Shahda,a .. ea, Itftere:were :14;othitr 
,SOQieties ,who&e,:oases bad ·lKlt·Oetrl OOIIisidered ·for ,allotment ·of,laIid' 
in that area. He promised 'to· send copies of the representations 
received from those societies. In reply to another question whether' 
,.thellOeieties whose. cases were not considered earlier for allotment 
of lami'in'Shahdara Zone amdwhow.ere~llow willing w'·be conlidfted 
would:1lO!W :ber aUoteed Jand;tae. representative' of; Delhi '~dmint8tRl­
tion state(l-tbat' tee socieflies· .which rbadnow .. responded ~I.lld . be· 
given land in some other area. The matter would be taken up by 
the Land Allotment AdviSOry· Committee and if possible the land' 
would· be allotted to these' "Cooperative ;Soei~ies. 

20. It was .further ,stated ·by .the r~presentative of the Delhi Ad-
ministration that out of-the ~7.aocieties who had been -offered land· 
in Shahdara Zone, so far 19 societies had .accepted the allotment trid 
three rocieties had not accepted .and had sent representations, The 
'Committee ..desired that copies of representations from such of the 
SOCieties who had so far represented against .the -prescribed formula 
of giving priority and with regard to the correctness of 'the date 'Of 
payment or date of registration should be furnished to the Conunit-
tee. 

21. Towards .the end, the Chairman-suggested ,that the informs,t.iQn 
on important , points which emerged during the,course of the'cvt~~ 
might :be supplied in the form.of a .detailed note which would£i~ 
a clear picture of the entire .matter ,and ° would .be1pmembet:Sto 
arrive at correct conclusions. The Chairman further told! the otRcial 
:witnesses that as ,the Committee had to preee,nt tbeirr.pot't to· t~e , 
Lok-8abha by the 30th April, 1970, it would be better if ,the requisite .0 

'info.·. rmation was SUPplied. ,by the 17th ;~ri1, 1-9'70 ,at the)}ates~. Or:rhe ... :' 
orepl!eSentative of the Department ;ofW.orks, ,Housing ·.aDd· . ° 

,:Qevelopment 8gHedto 'BQPply Ule qqu&rQd,islfomutiiQll in IttIJll8.:, ' 
(The witn.essesthen withdrew) ,) : 

Tbe-.Committee .then decided .to ,sit at J.5..()()'bQUrS.~ $a~r_ 
the 4th, April, 1970 to dispose of pending items of the Agend~~i' 

. The Committe~ th~n ,a4icn.mu:d. fL 
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The Committee met on, Satw4ay, t,4e ,~~ ot\pril, 1970 from 15.1& 
hours to 16.15 hours. -

PRESEWr 

&bri . $. _l\l;tQ~gap---':-cMjU1l411 
-Ml:MBIRS 

.2. _ Sh.rt ~,ar .;WI GlJpta 
3. Shri A. S. Saigal 

. 4. Jiibri 'A. T. Su\ola 
"5 .. Shrimati Savitri Shyam. 

SEC~T 

Shri M. C. Chawla-"Dep.uty SecNtary. 

2. The .Cp~t~e to,* up COIlSi4efation of .Memoranda lios. 7~. 
MEMORANDUM NO. '19 

Repre$entafiQn ,cl4t.e;d ~M .a4th Janu,p,ry, ,1t70 .f9'9$ ·tM ;F1:eai.d~# 
South Patel Nagar House Owners i1.vfoci4tion, re:~u..sion of ,Qf8U--
rances given on the flqor of Lok Sabha regarding allotment of land 
to dispZaced persons from WestPaki3tan on a 'flO profit no lQ$s basil'. 

The Committee consider~ t~e points raised in the~presen~tion 
9ated the ,24th Janqary, 1970 from the President,South Patel Nagar 
House Owners A.ssociation regarding the violation of ·88iUl"ancesgiven 
on the floor of the Lok Sabha in reply to question Nos. 1504, 2046 and 
101il5 answ~red on 28th August, 1956, 12th September, 1956 and 9th 
May, 1968 respectively, promising that the plots of land andfor houses 
built thereon, allotted to the displaced persons' from West Pakistan 
would be leased out to them on 'llO prQflt no loss basis' .andtbat the 
lessees becoming owners of the leased property on payment of actual 
Clost thel'eOf including the development cbarges for the land. 

3. 'l'h,e C9.mmitt~ ~.lso considered the (Qmmertts off.red by the 
Oep.~t.qlent of WQJ;ks1;lQ~~ill8 .~d l1t'.~n ~e'i~lqpm.~nt on the. PQillts 
raised in the representation stating that the assuranceslconun~tme.,t 
given in ~e answers to tbe above questions did not mean that the 
usual tel'IIt9, includi,ng inter aliGthe 'l'eq~t of -paying tlte-
annual ground rent ~er~ dls~sed with. kcording toihe!Mit'listry, 
there was no express or implied commitment.for the tNrutf« of land 
Oil-tile fNe;ohold.basis. 
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4. After discussing the points raised in the representation and the 
'"Comments offered by the Ministry thereon, the Committee came to 
the conclusion that no assurancelcommitment as contained in the 
answers to the above questions, had been violated by Government. 
The Committee, therefore, decided not to pursue the matter further. 

MEMORANDUM NO. 80 
Requests from the Department of Parliamentary Affairs for 

dropping of assurances 
5. The Committee took up for considera,tion the requests made by 

·the Department of Parliamentary Affairs for dropping five assurances 
(Annexure I) given by Ministers in reply to the various' questions. 
After examining the reasons advanced by Government in each case 
the Committee came to the following conc1usions:-
(1) Assur,ance given in reply to Unstarred Question No. 3099 dated 

, the 14th March, 1969 by Shri B. K. Daschowdhury regarding 
bringing out of Comprehensive and Exhaustive Dictionary by 
Kashi N agri Pracharini Sabha. 

The Committee noted that the proposal of the Nagri Pracharini 
Babha for bringing out a comprehensive and exhaustive Dictionary 
with the words of all Indian languages involving and expenditure of 
about Rs. 40 lakhs was too ambitious and the entire process was likely 
to take quite a long time. In view of the ,above reasons as pointed 
out by Department of Parliamentary Affairs, the Committee decided 
to drop the aSSUrance in question. 
(2) Assurance given on the point raised by Shri Madhu Limaye on 

the 30th April, 1969 during the course of discussion on Finance 
Bill regarding leakage of the Budget. 

The Committee after considering the reasons adv,anced by the 
Government decided to drop the assurance in question. 
(3) Assurance given on 1st August, 1969 during the course of Half-

an-Hour discussion regarding Industrial Licensing Policy Enquiry 
Committee. 

The Committee did not agree with the contention of the Depart-
ment of Parliamentary Affairs that the reply in question did not 
constitute an aSSUrance. The Committee desired that the House 
:should be informed of the concrete action taken on the suggestion 
!made by Member for adopting a coordinated policy for restricting 
~monopoly and assisting the Small &,ale Industries and small entre-
preneures . 
.(4) Assurance given in reply to Starred Question No. 426 dated the 

8th August, 1969 by Shri Mahant Digvijai Nath and others regard-
ing Nehru Award for Khan Abdul Ghafl'ar Khan. 

As the matter relating to the Nehru Award to Khan Abdul 
Ghafl'ar Khan and his visit to India. is a fait accompli, the Committee 
Gecided to drop the assurance in question. 
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(5) Assurance given in reply to Unstarred Question No. 2796 dat.ed 
the 8th August, 1969 by Shri Eswara Reddy and others regardine 
setting up ofa Committee to deal with appointments and promo-
tions in various laboratories of C.S.I.R. 

. As the Sa~kar Co~ttee appointed to deal with certain allega-
tions concenung appomtments and promotions in various labora-
tories of C.S.I.R has already submitted its Report the Committee 
decided to drop the assurance. ' 

MEMORANDUM NO. 81 
Dropping Of an assurance given in reply to Unstarred Question No. 
2078 on the 26th November, 1968 regarding reservation in promotion 

of Scheduled C~tes and Scheduled Tribes Railway Employees. 
5. The Committee noted that the necessary clarification as sought 

from the Member by the Government to enable them to fulfil the 
assurance had not been furnished by him inspite of several remind-
ers. The Committee felt that no useful purpose would be served in 
pursuing the matter in which the Member himself did not take 
interest and as such decided to drop the assurance in question. 

MEMORANDUM NO. 82 

Requests from the Department of Parliamentary Affairs for dropping 
"'UT4nce,. 

6. The Committee took up for consideration tile request$ made 
by the Department of Parliamentary Affairs for dropping 4 assur-
ances (Annexure II) given by Ministers in reply to the various 
questions. After examining the reasons advanced by the Govern-
ment in each case, the Committee came to the following conclusion:-
(1) Assurance given in reply to Starred Question No. 125 dated 

the 26th July, 1968 by Shri Shiva Chandra Jha and others 
regarding Report of the Administrative Reform!t Commission 
on Tariff Commission. 

While agreeing witil the reasons advanced by the Department 
of Parliamentary Affairs, the Committee decided to drop the 
assurance. 
(2) Assurance given in reply to Starred Question No. 17M dated 

the 16th M&y, 1969 by Shri Bhogendr~ Jha regarding reorgani-
sation of Darbhanga Sanskrit University. 

The Committee did not agree with the reasons advanced by the 
Department of Parliamentary Affairs for dropping of the assurance 
in question and desired that the latest position regarding the de~i­
sion taken by the Bihar Government on the R~rt of the Comnut-
tee appointed by the University Grants ComlJUssion regarding re-
orgianiS'ation of Darbhanga Sanskrit University, should be placed 
before the House. 
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(3) Assufance iiven in reply to Unstarred QUestion No. 342 dated 
the 18th November, 1969 by Shri Madhu Limaye regarding 
Asian Cables Corporation. 

(4) Assuratnce given in reply to Unstarred Question No. 357 dated 
the 18th November, 1969 by Shri Ram Kishan Gupta regarding 
Messrs. Asian Cables. 

The Committee did not agree to the plea advanced by D. P . A. 
that no assurance was specifically given to furnish information later 
and felt that the repUes to the questions did constitute an assur-
8II1ce. They direCted that the House should be informed of the 
final outcome of the investigations regarding the aftairs of Messrs. 
Asian Cables. 

The Committee lastly considered the followi~g item:-
Scope of the term "The matter is under consideration" appear-

ing in various answers to questions for the purpose of 
culling out as 'Assuranee'. 

7. The Committee considered t~ scop~ of th,e term "the matter 
is under consideration", aPpearing 41 various answers' to questions, 
for the purpose' of culling out as 'Assurances'. Lt was brought to 
the notice of the Committee that the term 'The matter is undE'r 
consideration' was included in the 'Standard List of terms consti-
tuting assurances as approved by the Committee on tbe 9th April, 
1954. Accordingly, most of the answers containing the term 'the 
matter is under consider.ation' though omitted by D.P.A. were being 
culled out as assurances by the Lok Sabha Secretariat. As a result 
of this, a great deal o,f correspondence had to b~ exchanged with the 
Department of Parliamentary Affairs wno represented for dropping 
of some of such assurances on the grqunds that they were mere 
statement of facts and did not entail any further information to the 
House. After examining few such cases, the Comlllittee decided that 
for the purpose of culling out ofassuraftCes~ each, answer contain-
ing the term 'the n}atter is under consideration' should be eJl;ami-
ned on merits keet>ing in view the coritext of the Question and the 
answer given thereto. 

8, The Commi~ ,decided to meet again on the,29th "AprU, 1970 
at. 16.OQ l\ows to cOll$icier th~ matElrial received from ijle Depart-
ment of Works, Ho~ing :aJ;ld U~~ Development on the list of 
points alising out of the oral evidence. 

The Committee then (Jdj01L~d'. 
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'VI. li1!ty~~ Srftihg 

!he C~~ttee met otl MOnda", ~ 20tPl Ap;rll. i970 from 1500 . 
hours to Ib..20 hour». . 

P,t+is~NT 

~hi1 !to AnbUhaia~iMn4n 
MIMBkQ 

2. K'titiiaif ltltfnta ttumarl 
3. Shri Bhola Nath Master 
'4. Shri C. lfQ~i 
6. Shri A. ~. Miill 
'6. Ma1.dana Iahaq Sambhali 
7. Shrimati Sal"itri 8ih.yam 

Si:caETAlUAT 
Shri M. C. Chawla-Deputy Secretary 

2. ~ Abdul Ghiml Dar, Member of tbe COnUni~e, whl) C!Owd 
not at~d th~ sittrilg in person, sent a brief hote regarding atIat-
ltlent of la'hd to Preet Nagar SOciety for c&D.ideration of the Com-
ttlltt~e. 

3. At the ou_t, the Committee discus~ the various points 
srought out in the note aeht by Shrl Abd\il Charti bar regarding 
Preet Nal81' C6~rtltNe House Building Society and found that 
!host of the poInts had alteady been cOvered dlttlhg the course ot the 
evidence tendered before the C\;mmnteoe on tM ~Yd Alpiil, 1970 and 
also in the information supplied by the Government on the list of 
poihts arisfng out of that evidence. As regards the point regarding 
beautification, re-deveiopmeht and zonal-road charge', the Com-
i'hlttee felt that these were the kfiatter of adniinistrative details and 
as such these did not come under the purview of the Committee. 
The Committee came to the conclusion that there wet"e hardly any 
fresh gTou.nds that needed to be broken in this ease. The Com-
mittee, however, decided that the coPY of the .. note may be forwarded 
to the Department of Works, Flousing and Urban DeVf!}opment for 
such action as they may consider necessary. 

4, The Committee then tOolt up for cM\sic1eration tbe material 
SUpplied by the Delhi Adtnhtlstration on the list. of . paints arising 
out of the evidence tender'ed before tire Committl!e on Government 
Assurances at their sitting held oh 3i'd April, 1970. 

173 
870 (B) LS-I2 
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5. Discussing the scope of the answer to USQ. No. 7227 answered 
on the 15th April, 1968 which formed the basis of the whole issue, 
to be treated as' an assur:ance, the Committee took note of the plea 
taken by the Department of Works, Housing and Urban Develop-
ment while forwarding informatioa en the list of points that the 
!reply to this question should not' be taken as an ~ssurance on the 
part of the- Government because wnat had been sta.t~d w.as only a 
proposal to allot land in accordance with p!'iority of payment of 
premium. Ac<:ording to them a mer-e proposal might not be cons-
trued as an assurance. The Committee did not agree to the plea 
taken by the Government and held the opinion that the reply did 
involve a definite commitment ,on the part of the Government 
towards the societies who had paid the premium in time, which was 
required to be implemented. 

6. The Committee also took into consideration the statement 
made by the Secretary, Department of Works, Housing. and Urban 
Development during the course of his evidence before the Commit-
tee regarding the relevance of the term 'Priority' referred to in the 
question in the changed context, wherein he had stated th9.t the 
reply given at that time had relevSlhce to the circumstances prevail-
ing in the year 1968 when it was propos'ed to allot land to the various 
societies according to staggered and phased programme. The 
experience gained in other arMS, however, led to a revision in the 
policy and the Administratiori felt that staggered allotment would 
nJi be possible. An integrated general development Plan, making 
adequate provision for school sites, colleges, hospitals, sewerage 
disposal etc. had to be prepared. That was how a situation came 
when it was consider.ed necessary that all the land should come up 
for allotment simultaneously to all societies. Now that allotment 
of land was being made simultaneously to all societies at one time, 
according to ,an integrated plan, the term 'Priority' had no signifi-

'cance so far eaol'ly allotment was concerned. 
po 

7. In the light of the changed circumstances the Committee came 
to the conc1usirm that the term 'Priority' had now relevance for the 
purpose of givipg preferential treatment in the selection of sites' and 
location of land to the societies. 

8. The Committee then discussed the new formula adopted by 
the Administration for giving priority according to date of regis-
tration and daite of payment in the ratio of 2:1. In this connection, 
the Committee took note of the statement made by the representa-
tive of the Department of Works, Housing and Urban Development 
during the course of his evidence before the Committee on the 3rd 
April, 1970 where he had stated that while adopting the new for-
mula, the Administration had in mind two important considerations. 
Firstly, certain societies had been registered as early as' 1952, 1955 
and 1958 and so on and had waited for long time. The desirability 
of giving adequate weightage to the pe!"lod over which members of 
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-the, society h~. to wait W86 beyond any doubt and was a very sound 
and -fair· de'cision but in the light of the statement made in Parlia-
m2!lt, the Admfnistra<:o!1 also decided thate.::me weightagc shOl!ld 
be given' to the aopect of payment also. The Committee were not 
convInced with the reasons advanced by the Government justifying 
the adoption of the new formula. 

9. In order to know the impact of the application of the new 
formula on the societies who had· made payment· in time, the Com-
mittee scrutinised .the list of societies supplied by the Delhi Admi-
nistration, arranged in order, of, date of payment (Annexure I ) and 
noted that the following eight societies had deposited the required 
amount towar~ the premium of land by due date i.e. 10th March, 
1968: 

S!. Name oftte 
N'~. Societies 

-

Date of 
paym.e:-.t 

Pos:tion i.'. tt:e 
final !ist as pre-
parej I~y t1~e 
Delhi - Admini-
stratio'1 accor-
ding t·, the 

new form Jla 
. ~ -_.- -,---. --'.~ :-

. _____ c'--______ ._ .. __ .. 

1.. Central Revelues eBBS 
2. GtJjrat CHBS 
3· Frie ){c; Centul Govt. 

Employees (CHBS) 
4, American Embssy CHBS 
5· Min. or W.H.S, CHES 
6. Bh~rti CH~S 

7· Pa';jat'lni eHBS 
8. f. ~rnptroller & P udiror . 

Ge' .Clal eRRS .. 

22-s-f7 
23-1-68 

7-2-(8 
i5-2-f8 
23-2-68 
29';'2-68 
-l-3-68 

7-3-68 

29 
7 

2 

13 

10. While examining the exterit of weights,ge given to these 
societie&', in the final Priority list drawn by Delhi Administration 
according to new formulA, (Annexure II), the Committee noted \','ith 
concern that the society (Central Revenues Cooperative House 
BUilding Society) which stood first in the priority list according to 
the date of payment (Annexure I) has been delegated to 28th posi-
tion in the Final List (Annexure II). Similarly the position of 
other societies who had made payment in time had been relegated 
in the Final List. The Committee were constrained to note that 
while adopting new formula, due wei,htage had Dot been given 
according to the date of payment. 

11. The Committee also failed to appreciate tbe basis for adopting 
the complieated system· of allotting marks while drawinc up the 
final priority list according to tbe new fonnula, instead of foDowinl 
the simple metboci of arraDJin, the societies in the ratio of ~1. 
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12. While. assessing the reaction of the S8C1ieti.s 'Who heel been 
t)~red lahd. tft th! Shahdira ~one OR the hasis of i6formatloh sup-
~U~ by O@ihl Attministrat16n en the list of points arising out of the 
eVIdence, the ComJhittee took note of the claim macle by 
the ~lhl Adrnln11tt'lltioo that all the 89Ci~es AM ac-
e@pted the fOtmu1t Afld bhly ohe sooie1¥ namely, the Fri~ Ceh-
tral Government Employees Cooperative House Building Society 
had ca!teguncally ~Jefte8 the fbt'ft\ulil. '!'his society had claimed 
that better I.aid ·*hb\lblhl! gtV~h tt> rt Alnee It hli1 paid the premium 
in time.. Another ~ty, tJi!. tta~htriyaJan, hAd stated that they 
desetV'e pnMtlntlal tre&lftteHt bt!etlu~e th~ ~ere in posse&sion of 
some land in Sod. t}eh\i Which was acquired by Government. The 
temiihin~ societies 8C~ng t~ thetfi ~iritly ot impliedly accept-
ed the formula and were in agreement with the policy of the 
AdminiStration. 

13. With ,a view to verlfytnr the basis of the above claim, the 
Committee sctutinised the representations of the .various societies 
addressed to the Housing Commissioner, Delhi Administration, 
copies of which were submitted to the Committee, and noted with 
S'Utprise that althourh most of the societies had accepted the offer 
of allotment of laad but the aeeeptanee was not without reservations, 
as several societies while giving acceptance htld rep~ted against 
(i) the formula adopted for allotting 'Priority, (ii) Imposition of 15 
per cent cut by Delhi Administration (iii) non-allotml!nt of plot 
according to their preference ek, which points stlll rematined to be 
settled. 

14. The Committee obS4&tved with relJ'et tht the claim of the 
Delhi Administration that there was a general satisf~tlon with the 
policy of allotment of the Delhi Administ ..... tion, was not supported 
by the facts. From the scrutiny of the various representations of 
the Societies addressed to the Housin,r Commissioner, Delhi Admi-
nistration and the number of representations still pouring in for 
consideration of the CommlttM on GoVernment Assurances, the 
Committee were distresee4 t8 nete that there wen still several 
causes of grievahees which were agitatiDI t~ minds of the societies 
and which needed to be remedied by the Delhi AdminWntion 
immediately. 

15. In the ultimate analysis of the case, and after taking into 
consideration al1 aspects of the problem, the Committee came to the 
conclusion that even though in the changed context the priority 
tould not be Ibaliltainecl for allotting sites to the societies concerned 
on the basis of the date of payment of full amQunt of premium with· 
in th~ stheduled time, the ,referential treatment for which they 
were entitled, by virtue of having !Dade th~ payment in time, ~hould 
have been moWll to thetn, theteby I_ving no tObft\ for any grlevan· 
ces to neb .. leties. By ad.pting th~ furmulll ott the basts of 
earliW "ate of registrlltinn and date of payment in the rstio of 2'1 
which the Delhi AdJninistrtltlOb had e~bl~d actbtdlftr to their 0\\'1' 
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whims and fandes, full justice had not been done to .U concerned. 
The usence of assurance liven by the Minister on the floor of the 
BoUIe oa the 15th ArlI, 1968 had not beeq kept up by the Delhi Admi-
nistration. It was regrettahle that even thooch the ejcht societies 
mentioned above who were entitled to preferential treatment for 
the allotment, m.OIJt of them had not been shown due consideration. 

Position of o",,*-djq .-.uqJMl ...... iai .... the Third and 
Fourth Lok Sabha (First to Ninth Sessions) 

16. The Committee perused the statement indicating the number 
of 8SSIJJancea ouqtanding after the SCFUtiny of various statements 
showing action ted,ten in implementation of the assurances as laid on 
the Table of the Lok Sabha by the Minister of Parliamentary Affairs 
and Shipping and Transport on the 28th March, uno. The Committee 
directed that Government should be asked to ta~e v~QrQu.1i steps to 
liquidate the remaining 7 assurances pertaining to the Third Lok 
Sabha and 1970 outstanding assurances pertaining to the Fint to 
Ninth Sessions of Fourth Lok Sabha without further delay. 

The Committee decided to meet OR the 28t1t _~pril, 19f6 
at 17.00 hours in D.M.K. Pady Room (Central HaUl lor the acloptioll 
of th4ir DtWt ~ighth Report. 

The Commtetee then adjournecl 



ANNEXURE., J 

(Vide para 9 of Minutes dated 20-4-70) 

Names'" Socielus arranged in ord" of Date of payments 

S. No. (as 
per date of 
registra-
tion) 

I 

36. 
19· 
37· 

17· 
5· 
9· 

22. 

IS. 

Name of the Societies 

2 

Central Revenue CHBS 
Guj arat CHBS 
F,'iends Central Govt. Employees 

CHBS 
American Embassy CHBS 
Min. of W.H.S. CHBS 
Bharati CHBS 
Panj3tani CHBS 
G)mptroller & Auditor General 

CHBS 
20. Inna Meteorological CHBS 
25. AU India Govt. Employees CBBS 
16. Aviation Employees CHBS 
28. Shyrun CHBS 
7. D::lhi Nr. Rly. Accounts CHBS 

23. Shreed CHBS 
18. Delhi Officers CHBS 
21. Hug\>bind CHBS 
24. Solini CHBS 
31. Rishab Jain CHBS 
29. National CHBS 
26. Min. of Commerce & Industry 

CHBS 
..... _----_ ... _-- ---
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Date of 
payment 

3 

. 7-2-68 
· 15-2-68 
· 23-2-68 
· 29-2-68 

4-3-68 

Marks 

4 

37 
37 

37 
37 
37 
37 
37 

37 
· 11-3-68 29 
· 13-3-68 28 
16-3-68 27 

· 16-3-68 26 
· 19-3-68 25 
19-3-68 24 
21-3-68 23 

· 22-3-68 22 
22-3-68 21 
22-3-68 20 
23-3-68 19 

a6-3-68 18 
----- ---
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I 3 3 4 

33: Jagtiti Nagar CHBS ~7-3-68 17 
30 . Jain CHBS 5-4-68 1-6 
35· .. ltailway Board CHBS 7-4-68 15 

6. M~n. of Health CHBS 15-4-68 14 
n. New R\jdhaili CHlIS 15"4-68' " 13 

4· PllOjab National BJnk CHBS 22-4-68 I2 

12. Delhi Housing and Land Deve1op- ., . 
'ment '26-4~ , II 

~. Bhatnagllr CHBS 18"5-68 10 

~7· Min. of Scie, ~tific Research & Cultural 
Affairs CHBS 30-5-68 9 

14· Dayanand CHBS 3~6-68 8 

34· Planning Commission CHBS 14-6-68 ,7 
8. Daryaganj 'Jama Ma~jid Teacher, 

CHBS 30-6-68 6 

13· AGCR Low I. come Group CHBS ' 13':7-68 5 
I 

, .. 
18-8-68 J~. Ranriya;an CHBS , 4 

(0. C;ntral Excise CHBS 10-10-68' 3 
I. Defence HQ Civilian Perwn,neJ 

CHBS 10-1-69 2 

3· N.D.M.C. CHBS 13-i-69 1 

-... ------- ._---_._--- ----- ._---- ,-



ANNEXURE II 

(Vide para 10 of the Minutes dated 20-4-70) 
Nama of Societies arranged in order oj MQrki~/~ 

g,-'---'---' -----.-- ._ .... __ ._-----._- --- .--- ----- .. --_ .. ------
No. Name of the Societies ~~ng 

I. Ma Qf W.H.S. CHBS 
~. B .... CHBS. 
3. Delhi Nr. Rly. Aocounts CHBS 
,.. CosnptroHer & Auditor Ge~l CHBS. 
5. Bhaf·\ag.1t' CHBS 
6. P • .lI1j;lb N ,tional BJnk CHBS . 
7. ~rn Embao;sy Indian EmpliQ)!qQs 

8. Mi.. of Health CHBS 
9- De{e~ I:IQ Civilian Personnel CHBS 

10. Guj~rat CHBS . 
II. Avi~~ion Employees CHBS 
12. N.D.M.C. CHBS 
13. Panjatani CHBS 
14.' Ne'!Y~.a.i:-#ltl ~i CHBS 
15- D~_Qj Jama Masjid Teachers CHBS 
16. India Meteorological CHBS 
17 .. Delhi Officers CHBS 
18_ D.:lhi Ho Ising & Land Development 

CHBS. 
1 'J- C : ... .tral Excise CHBS 
20. Hargobinrl CHBS 
21. DaYlinand CHBS 
2~1. AGCR Low Income Group CHBS 
23. All India Govt. Employees CHBS 
24. Shre~d CHBS . 
25. Saini CHBS 
26. ShY3m CHBS . 
27. Min. of Commerce & Industry CHBS 
28. Centrol Revenues CHBS -
29. Friends Central Govt_ Employees CHBS 
30. National CHBS .( 

.31. Rishab Jain CHBS . 
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79 
78 
76 
75 
71(16-3-68) 
,1(13-1-69) 
69 
67 
66 
6S 
63(21-3-68) 

63(26-4-68) 
5:1 
56(22-3-68) 
56( 3-6-68) 
55 
54(13-3-68) 
54(19-3-68) 
49 
46 
42 
41 
39 
37 
34 
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----------- -.--------.-- _ .. _-_. ---- -----
1 ~ 3 ---- .. _----. 

32 . Jain CHBS 32 

33· Min. of Scientific ~ch ~ G~qil. 
Affairs CHBS 31 

34· J",ri~i ~r CWlS 
, ' 

n 
3:5· Railway Board CHBS 31 

3(;· Rastriyajan CHBS 16 
37· Planning Commission C1-WS IS 

._.-



MINUTES 
vn. Fifty-second Sitting 

The Committee met on Tuesday, the 28th April, i970 fr~m 17.00 
!hours to 17.45 hours. 

PRESENT 
Shri K. Anbazhagan-Chairmcn'. 

MEMBERS 
2. Shri Maharaj Singh Bharati 
3. Shri Kanwar Lal Gupta 
4. Shri Bhola Nath Master 
5. Shri A. S. Saigal 
6. Mawana Ishaq Sambhali 
7. 8hri A. T. Sarma 

.8 . Shrimati Savitri Shyam 
8ECRETAllIAT 

Shri M. C. Chawla-Deputy Secretary. 

2. The Committee took up consideration of their draft Eighth 
'Report. After some disCussion, the Committee adopted the Report 
and decided to present it to the House on Wednesday the 29th 
April, 1970. 

3. The Committee also decided that the verbatim proceedings 
of their sitting held on the 3rd April, 1970, when official witnesses 
were examined in connection with the representations received 
from various Cooperative House Buildiilg Societies re: allotment 
of land in Shahdara Zone, should be printed and laid on the Table 
'Of the House «long with their Eighth Report. 

4. The Committee authorised the Chairman, and in his absence, 
Shri A. S. Saigal to present the Eighth! Report to the House and also 
-to lay the evidence on Wednesday, the 29th April, 1970. 

The Committee then acUourned. 
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APPENDIX I 

(Vide para 7 of Report) 

Statement shorlJing the position of assurances as Gn 28-3-1970 

{if Am4rance. P4riaining to the ThiJ'd Lok Sabha 

Ses~ion 

I 

7th Session, 1964 

.8th Session, 1964 

9th Sesbion, 1964 

loth Session, 1964 

I Ith Session, 1965 

12th Session, 1965 

13th Seseion, 1965 

14th Session, 1966 

I Sth Session, 1966 

16th Session, 1966 

TOTAL 

No. of 
assurances 
referred to 
Committee 
of Fourth 
Lok Sabha 

4 

I 

4 

2 

4 

25 

20 

30 

92 

No. of 
As! 1.I.rences 

implemen-
ted 

3 

3 

I 

I 

4 

I 

3 

23 

19 

29 

8S 

_._-. 
183 

No. of 
ES5urances 

out6tanding 

4 

I 

I 

2 

I 

7 
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(ii) Assura,,~es p.rtai"i"J to the Fourth L,k Sa"ha 

---- ------~------- ----------

Session 

I 

1st SeNion, 1967 

2nd Session, 1967 

3rd Session, 1967 

4th Session, 1968 

5th Session, 1968 

6th Session, 1968 

7th Session, 1969 

8th Session, 1969 

9th Session, 1969 

TOTAL 

No. of 
assyra~s 
called out 

• $ _ 4 

a 

125 

936 

581 

1485 

1136 

693 

1829 

677 

642 
8104 

No. of 
~surances 

implemen-
tedJ4~ppeQ _ 

3 

121 

920 

561 

1313 

956 

582 

1199 

336 

146 

6134 

No, of 
8S6urances. 

outstanding: 

4 

4 

16 

20 

172 

180 

III 

630 

341 

496 

1970 ----



APPBNDIXD 
(V1depara 11 of Report) 

Repre;~ dt. 24-1 .. 70 trtm'l. tM Presideont, SOt£th Patel Nagar 
Home Owners A:llociatic)t'I., 36, Pa'tW ftObcl (~h)) New Delhi-B. 

No. 123 

Hon~le ~ri thu11ial Singh Dh1Uon, 
Speaker, Lok 'Sabh .. , 
fiatliatrsent ftt)uae, 
M~wf>etb1--1. 

Sir) 
SUBJBCT:-Violation of a'BuranceB jiB.n on the lloor of Lok Sabha 

.. "p~ peraont from. Wilt PafciBtca on aUotMetu 
"Of -- on (l "M fW'OfU ft8 IGN baris". 

It has b~n the deelared. policy of the Cehtral GoWthl'netlt that 
plots of -bmd ahdJot' h'OUBeS built thet1dl Idlotted. to 'the mtpllced 
persons from W~.t t»akistah would be leded outoh "no proftt hO 
loss ba$i~ to bovernm'el\t", the lessees becortlthg t)~1"1 "Of the leas-
ed property on payment of actual costs thereof including the dt!vc-
lopment eharges lor the land. This hu been toRflrmed more than 
'Once ,on the ftoer el yOU!" heuee 'by reaponaible mlnHtera of the 
Government of India 6S wtll be found from the following:--

(It) Ot\ 28th AUl!l\1ltt, 1i86m w-rtUflt\ ft:!pty ti& dstatftd q\l~S­
ttcm ~a. 1$M(~) of Shti Tttk Chafttl (Col. 1813, Vol. VI-
No. 31 TU.Ylly) , the late Shri J. K. Bhohll~ tM thet\ De-
puty Minister for ~abill .. tioOn tltlled:-
" ...... The und~ratandtnc has all alana been that 'the 

allotteell cOllld ~me the ownen of their houses on 
payment of actual casts inc'luding the cost ahtl dp.ve-
lopment charges for the land .. , ..... " 

(b) On 12th September, 1956, in reply to started question No. 
2046 a & b of Shri Tek Chand (Col. ~~. Voiume '\ttl No. 
43-Wedne$day), Shri Mehr Chand Khanna, the then 
Minister for Rehabilitation stated:-
"(a) , .. , , , , . commitment was to recover only the actual 

cost, ..... ". " 
" (b) . , . , . , . ,we encouraged the refugees to become own-

ers of these houses and we started allotting the hous-
es to them on n'o profit no loss basis., ... , as far as 
the government is concerned, it is ~ot makin/; .. a 
penny out of the particular transaction., ... , ... 

18;) 
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:.;) On 9th May, 1968, in reply to unstarred question No. 
10165 (a) of Shri Babu Rao Patel, M.P. Shri D. R. 
Chavan the .thih Deputy Minister for Rehabilitation 
confirmed the basis of allotment as "no profit no loss 
to government" and stated that the allottees could 
become the owners of their plots on payment to gov-
ernment of the actual costs and development charges 
for the land. 

While' aUottees are awaiting replies to their applications to the 
Ministry of Rehabilitation for grant of ownership rights on pay· 
ment of actual costs, the Land and Development ,Officer (Ministry 
of Works, Housing and Supply), who looks after the administration 
of the Rehabilitation Ministry's Colonies in Delhi, has brought out 
a pamphlet entitled "Information for the Guidance of Lease-hol-
ders" (WHS-42), which is a clear violation of the a.ssur·ances of "no 
profit no loss basis" of allotment. He has assigned fantastically high 
values to the land in these colonies, for purposes of raising the 
ground rent etc. It is known for a fact that the attention of the said 
Land and Development Officer has been drawn by a number of 
applicants to these assurances which he seems to have totally ignor-
ed. Such an action virtually amounts to a contempt of the T .ok 
Sabha. . 

The Parliament being the highest tribunal in the country to 
which the people look up for redress of their grievances on behalf 
of my A -sociation I b('E" le~ve to T'equest you as th~ custodian of 
the people's rights to prevail upon the government to honour its 
assurances given in the Lok Sabha and convert the lease deeds of 
the allottees into proper sale deeds -on realiSing the actual cost of ac-
quisition and development of the land. 

The background of the refugees' c~se is very well known to you 
and it is, therefore, not necessary for me to dilate on it. For secur-
them this justice, some sixty thousand families will be deeply 
grateful to you. 

With highes~:respects, 

Dated 24th Jan. 1970. 
Yours faithfully, 

Sd./- SITA RAM MULLICK, 
President, 

South Patel Nagar lJouse Owners' Association. 



; f. .. .~ .t.":AmNDlXln-

(Vide para 11 of Report) 

. LO~ S~~HA QUESTIONS 

I. Starred . QUestion No. 1504 

,(T~ be Answered on 28th August,' 1956) 

South 'Patel Nagar 

"1504. SHRI TEK CHAND: 

Will the Minister of Rehabilitation be pleased to state: 

(a> whether it is a fact that some 'houses in South Patel Nagar 
were comtructed on the land area, which was very 'low, due to the 
existence of· pools, and brick kilns thus necessitating the increase 
of the. wi~th .and depth of foundations and thereby the cost; 

(b) if so, how many such houses were constructed in such areas: 

(c) whether house owners allotted houses with deeper founda-
tiQns, were informed that they would have to pay excessive cost for 
such foundations, before actually giving them the possessiop there-
of; 

(d) if so, whether copy of the same will tie supplied; and 

(e) if not, the reasons why they were not S'O informed? 

ANSWER 
DEPUTY MINISTER OF REHABILITATION (SHRl J. K. 

BHONSLE): 
(a) Yes. 

(b) 36. 

(c) to (e). It is not the practice to give specific information about 
the price in regard to each house. The understanding has all along 
been that the allottees tould become the owners of their respective 
houses on payment of the actual costs, including the cost and deve-
lopment charge for the land. In the case of these houses the allot-
tees had been informed that the deposit of Rs. 5,000 that had been 
asked for, represented the approximate price of the house. 
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n Starred Question No. 2046. 
(To be answered on 12th September, 1956) 

Houses for DisJllaetHlPenons 
*2046. SHRI TEK CHAND: 

Will the Minister of Rehabilitation be pleased to state:. 
(a) whether it is a fact that Government 'Originally intended t':> 

pool the ocst of the .me type af Dusee iel" dlsplaced persons, but 
they were subsequently advised that tht9 would not be legally cor-
rect as commitMent wo to reeover oJ'11y the actual cost; and 

(b) if so, the date on whieh the nviaed decision was taken? 
ANSWER 

MINISTER OF REHABILITATION (SHRI MEHR CHAND 
KHANNA): 

<a> Yes. Originally it was intenciecl to pool the cost of • similar 
type of houaes in all the cblohies in Delhi. Though this waals not 
have been strictly illegal, certain doubts wet'e ex.pnssed .b:Nt its 
legality. It wast therefore) decided to 1"etOVer the aYerage cost of 
only those of houses which were constructed under the same sanc-
tion, and were Of t~ same type. 

(b) 25th September, 1953. 
SHRI TEK CHAND: 
Does the subsequent decision of the ~overnment not to pool the 

cost of the same type of houses amount to unilateral variation of 
a completed contract? 

SHRI MEHR CHAND KHANNA: 
No, Sir. 
SHRI TEK CHAND: 
Has this variatioh hot been effeCted after the acceptance by the 

house-purchasers of the Government's offer? 
SHRI MEHR CHAND KHANNA: 
May I take a minute to explain the position? We started build· 

ing a large number of tenements in Delhi. I think the number of 
units is about fifty thousand and out Of them there may be eight 
or ten thousand houses. In the initial stages we encouraged the 
refugees to become owners of these houses and we started allotting 
the houses to them on a no-profit, no-loss basis. At that time, we 
only knew the approximate cost because, as you know, the bills are 
to be checkt!d by the P.W.D., audited and so on, Then, we found. 
on going thrciugh the accounts, that some refugee8 owed us money 
while Government owed money to some. One of the ways of set-
tling this was that we took the same type of houses all over Delhi 
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and pooled their prices; but then we were told that it woold not 
be correct. They said: "You gave a definite undertaking to a per-
son 'living in Patel Nagar, for instance, that you. will be charging 
the price of the House on a no-profit no loss basis. If while con-
structing houses in Kalkaji, the rates of contract had changed in 
the meanwhile, it will be unfair to the refugee in Patel Nagar to 
be asked to pay for the extra cost of the house." So, what we did 
was this: we took a particular Colony: we took a particular contract 
and on the basis of that whatever the approximate cost of the 
house came, it was charged from the displaced person. 

I may add that, as far as the Government is concerned it is-llot 
making a penny out of this particular transaction. 

SHRI TEK CHAND: Once the Government had thcught it advis-
able to reject the pool system regarding the five-hundred same type 
of houses, did not the Government think it advisable to recover the 
actual cost of each house, individually, rather than to lump them in 
groups? 

SHRI MEHAR CHAND KHANNA: I have just stat.ed that no 
decision was taken. We have built a very large number of houses 
and we had to arrive at some kind of a fair and reasonable formula. 
We looked into the different aspects of the matter. We were advised 
by the Ministry of Law that we should only take a particular group 
of houses falling under a particular contract. That is what we have 
done. 

SHRI TEK CHAND: May I put one more question, Sir? 

MR. SPEAKER: No. 

m. Unstarred Question No. 10165 

(To be answered on 9th May, 1968) 

Assurances Jiven to Allottees of Plots of South Patel N ... r 

10165 SHRI BABURAO PATEL: Will the Minister of LABOUR 
AND REHABILITATION be pleased to state: 95-

. n the 28th August, 1 v 
(a) whether an SSSH uranc~ ~aspI~:~n ;rsons who were allotted 

on the floor of the ouse s ld become the own-
plots in South Patel Nagar that the allot~~ c~~al costs and deve-
ers 'Of their respective plots on paymen 0 a 
lopment charges for the land; 
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(b) whether it is a fact that Government now seek to reCQv~r 

from the allottees in South Patel Nagar the cost of land at current 
market rates or in the alternative charge annual lease rental on 
revised valuation at current market rate; and 

(c) the reasons for this change in rehabilitation policy in spite 
of Government's assurances given on 12th September, 1956 in the 
House that Government will deal with the allottees on no prol1ts 
no loss basis? 

Answer 

THE DEPUTY MINISTER. IN THE MINISTRY OF LABOUR, 
EMPLOYMENT AND REHABILITATION (SHRI D. R. CHAVAN): 
(a) Yes. 

(b) No, there has been no change in the position that the allot-
tees are required to pay only the actual costs and development 
charges for the land. The basis of calcUlation of the annual lease 
rental also remains unchanged. 

(c) Does not arise: 



APPENDIX IV 

(Vide para 13 cf Report) 

No. H.11012!1!70-LII 

GOVERNMENT 0,. INDIA 

MINISTRY OF HEALTH AND FAMILY PLANNING AND WORKS 
. HOUSING AND URBAN DEVELOPMENT • 

(DEPARTMENT OF W.H. & U.D.) 

New Delhi, dated March 31, 1970 

SUBJIlCT: Representation from the President, South Patel Nagar 
House Owners' Association, New Delhi. 

The undersigned is directed to refer to Lok Sabha Secretariat's 
Office Memorandum No. 1215(1) 170-Q, dated February-2, 1970, and 
to say that the Department of Rehabilitation, whose assurances have 
been referred to in the representation of the South Patel Nagar 
House-owners' Association, have stated as follows: 

(i) QUestion No. 1504 replied to on 28th August, 1956, related to 
the cost of houses constructed by the Department of Rehabilitation 
in South Patel Nagar to house displaced persons. Houses cons-
tructed by that Department were allotted to' displaced persons on 
the basis of actual cost of construction, the land under these houses 
being on lease with the allottees of the houses. The allottees were 
to pay 50 per cent. of the premium of the land, i.e., the actual cost 
of acquisition and development, during 15 years of the lease, begin-
ning from the 6th year, along with 3 per cent. ground rent on the 
premium for the first 20 years of the lease. In that Question, Shri 
Tek Chand had asked the Minister for Rehabilitation to confirm 
Whether allottees of houses with deeper foundations had been 
informed, before being given possession of the houses, that they 
would have to pay excessive cost for such foundations. The Deputy 
Minister for Rehabilitation had stated that allottees would have to 
pay the actual cost Q'f construction and the cost of land, etc., meaning 
thereby that the allottees woUld pay the cost of land and the deve-
lopment expenditurej this did not mean that the usual terms, includ-
ing inter alia the requirement of paying the annual ground rent, 
were dispensed with. There was no express or implied commitment 
fur the transfer of land on the free-hold basis. 
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(ii) Question No. 2406, answered by the Minister for Rehabilita-
tion in the Lok Sabha on 12th September, 1956, also referred to the 
recovery of the cost of construction of houses in South Patel Nagar. 
It was confirmed again by the Minister for Reha'bilitation that tile 
cost of houses would be charged on a 'nQ'-profit-no-loss' basis. This 
statement did not imply that the land under the houses would be 
transferred to the allottees of the houses on the 'free-hold' basis 
~er payment of the cost of land with development charges. The 
disposal of the houses is governed by the terms and cQnditions of the 
lease announced earlier in 1949 and incorporated as Appendices XII 
and XUI in the Displaced Persons (Compensation and Rehabilita-
tion) Rules, 1955. 

(iii) On 9th May, 1968, the Deputy- Minister for Rehabilitation 
informed the Lok SaDha, in reply to Shri Baburao Patel's Question 
No. 10165, that the allottees of houses in South Patel Nagar had to 
pay the actual cost of acquisition and development, etc., and the 
ground rent as agreed upon initially. It was also confirmed that the 
basis of calculation of the annual- ground rent remained unchanged, 
that is, ground rent would be charged in accordance with the terms 
and conditions of the lease, initially agreed upon with the lessees. 
There was no question of giving the ownership of the lalld to the 
allottees on free-hold basis after payment I by them of the cost of 
acquisition and development of the land. 

2. It may' be mentioned that the Department of Rehabilitation 
had annQ'Unced the terms and conditions of allotment of land on the 
26th January, 1949 and the 26th June, 1949, and those persons who 
had accepted the terms and conditions, were allotted houses in the 
various Rehabilitation Colonies in DelhilNew Delhi, including South 
Patel Nagar. One of the conditions announced was that the land 
would be held on lease for 99 years. It will thus be seen that Gov-
ernment did not give any assurance to the allottees of the houses 
in South Patel Nagar that full ownership rights on freehold land 
would be transferred to them, on their paying th~ cost of acquisi-
tion and development Q'f the land on which those houses had been 
built. 

3. As regards the pamphlet entitled "Information for the guidance 
of lease-holders" (WHS-42), it may be stated that the said pamphlet 
has been brought' out to acquaint lessees with the various methods 
and procedures which are being followed in the Land and Develop-
ment Office with regard tQ' their various types of requ~sts (s~ch as 
permission for sale, mortgage, etc.). The rates mentlOned 10 the 
pamphlet are only for certain limited purposes, namely, the dete~­
mination of uneanled increase at the time of salejtransfer and addl-
tional premium and additional ground rent for permitting perma-
nent or temparary change of purposes and additional construction. 
These rates or such other rates as Government may decide for tb~ 
purpose, will also be made use of for revising the ground rent 
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leases on Appendices XII al14 KUI alter the expiry of 20 years. 
These lease deeds specifically provide for the revision 'Of ground rent 
on the basis of the market value of land prevalent on the 1st April 
of the 21st year. The revision of ground rent in accordance with the 
lease terms doea Qot, *erefor~, violate any assurance given to dis-
placed persons. And their reque&t for the conversion of the lease 
deeds into sale deeds cannot be accepted. 

4. ,29 copies of the said pamphlet are enclosed. 

To 

Sd./-
S. CHAUDHURI, 

Director (Lands and Printing). 

The Lok Sabha Secretariat (8hri M. C. Chawla) (30 copiel) 
N,ew Delhi. 

Copy f()rward~, for information, to the: 
1. Dep~ of Jlel\eJ;>iUt4tion, Min. of LE. It R. Jaisalmer HousP. 

New Delhi, with reference to their OM. No. 3 (SO) /Survev 
CSCI'10 dated theSOthMarch, 1970, and 

;.yu>O, New Delh1,with reference to his u.O. No. 5111 7()"cDN 
da~ed 4.3.7,0. 

Sd./-
s. CHAUJ)HURI. 

DirectoT (Land. 4M Pri,ncitl9). 



APPENDIX V 
(Vide para 14 of Report) 

Representation from 

MINISTRY OF COMMERCE AND INDUSTRY 
COOPERATIVE HOUSE-BUILDING SOCIETY LIMITED 

R.. C. GARG, 
Honorary Secretary. 

The Hon'ble Chairman and Members, 

TeZ.-376585 
Room No. 390, Udyog Bhavan, 

New DelhHl. 
18th January, 19'710. 

The Committee on Government Assurances, 
Lok Sabha, New Delhi. 
Sir, 

Government gave an assurance on the Floor <tf the House that 
"only 15 cooperative house-building societies (Shahdra Zone) had 
deposited the desired cost of land by the due date" and that "the 
Government proposes to give priority for allotment of site to those 
societies who had deposited the cost in; time." The text of the Gov-
'l!rnment assurance is contained in Appendix I attached. 

2. Under the "Scheme for Large Scale Acquisition, Development 
and 'Disposal of Land in Delhi", which accorded preferential treat-
ment to' the cooperative sector and allowed 8 number of concessions 
such as the 10wer premium rate, a somewhat higher plot-area, etc., 
during 1964, a number of areas in Shahdra and West Delhi were 
offered. On account of lack of preference for Shahdra, an induce-
ment of priority was given by the then Housing Corrunissioner, on the 
basis of which an assurance was given to' this Society of first posi-
tion in the priority list, and a list of 31 Societies was finalised for 
allotment of land in Shahdra Zone E-8 and E-12. 

3. During 1960, these Societies were asked to deposit the first 
instalment of 50 per cent towards premium of land @ Rs. 81- per sq. 
yd. which would be treated as 'security' for the due performance 
by a Society of the terms of agreement. Paragraph 5 of this letter 
(Appendix II) forthrightly stated that "if the payment is not made 
by the prescribed date (i.e., 31st July, 1966) the case of the Society 
fOT allotment of land will be closed". With the grace period of 15 
days (as the Administration delayed in issuing challans to the 
Societies), only 2 Societies viz., (1) this Society and (2) Friends 
Central Government CHBS completed payment in time, and the 
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cases 0':- ~e ~emaining societies were automatically closed, which, 
on reactlvlsatlon (through grant of extensions, etc.), ~ld naturally 
be placed next to the aforesaid two Societies in the Priority List. 
During 1968, the Delhi Administration called for payment by 10th 
March, 1968, th~ second and the final instalment towards premium 
of land, and thIS letter (Appendix In) categorically stated that 
"failing which the offer of land would be treated as cancelled" and 
that '(it should be noted that no request for the depoS1.'t Of premium 
for further extension would be entertained!' With tIle usual grace 
period of 15 days (i.e., by 25th March, 1968), only 13 Societies com-
pleted payment in time (and not 15 as stQ.ted in the aforesaid Gov­
ernment assurance), which of course included this Society and the 
Friends Central Govemment CHBS. Du'ring June, 1968, the Delhi 
Administration, having extended the date, asked for payment of the 
unjustified and unwarranted zonal road contribution by 30th June, 
1968, and stated: "you are therefore, requested to deposit the 'said 
amounts immediately by 30th June, 1968, failing which the priority 
will further be lowered down while allocating land." (ApPendix 
IV). This clearly made the payment a decisive factor fn deter-
mination of inter se priority, in confirmity with the Assurance given 
in Parliament on 15th April, 1968. Even in respect of this contribu-
tion, tJwugh under protest, only 8 Societies (including this ,and the 
Friends Central Government CHBS) completed paymen~ in timo. 

4. In spite of the Government Assurance given in April 1968 by 
the Minister fOT' Health, Family Planning, Works, Housing and 
Urban Development as well as the commitment of first priority 
given to this Society and making timely payment as the categori-
cally decisive facto'r for priority in all the letters referred to in 
para. 3 above, the Delhi Admintstrati~ proceeded to make the 
priority list on the basis of date Of registration only, as can be seen 
from a reply (Appendix V) given to this Society. "The priority 
for allocation of land is being determined on the basis of the respec-
tive dates of registration., of the SOCieties, the oldest Sqciety being 

'given the first priority" as also inth,e r!!ply to part (e) of Unstarred 
Question No. 7936 answered in September 1969, (Appendix VI). 
THIS IS CLEARLY AN AFTER-THOUGHT pN ACCOUNT" PF 
POLITICAL PRESSURES AND' OTHER EXTRANEOUS CONSI-
DERATIONS AND IS A CLEAR VIOLATION OF THE GOV-
ERNMENT AsSURANCE GIVEN ON THE FLOOR OF THE 
HOUSE IN APRIL, 1968. 

5. Not only this, the Administratkm bas continued to add more 
Societies to the original list of 31 from ~ime t? time, thereby affect· 
ing adversely the position of tbis origmal 118t. For inStance, the 
Central Excise CHBS and the Defence Headquarters Civilian 
Personnel CHBS were allotted land in Najafgarh Road Area (Refer 
Unstarred Question No. 475 answered in the Rajya Sabba on 26th 
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November, 1968), and the latter Society wU.placed Fir.t in the list 
merely on account of its earlier date of registration while it made 
the payment only in 1969. Similarly, the Preet Nagar CHBS and 
the Delhi SchoolTeachers CHBS were also brought in Shahdra 

. Zone with their staggeringly high requirements of 174 and 139 
acres respectively. The former SOCiety is neither Group II nor 
Group IV Society, and, except. a token payment of Rs. 7 lakhs, has 
yet to make payment to the Delhi Administration, and, for a 
membership of 1,000, ,which entities it for about 83 acres only, an 
allotment of 174 acres has been finalised. The latter Society has 

.yet to put its house in order, as its management has been superseded 
by the Administration for a nlUIlber of irregularities. Both these 
Societies account for 313 acres as against the availability of .550 
acres (or about 370 acres in the General Development Plan) in 
Zone E-8 and E-12. The addition of new Societies#., particu.larZy 
these two Societies with a demand jor 313 acres, has been respon­
sible for the de~ayin aUotment of .laRd to the originaZ 31 Societies, 
by posing befoTe the Administration the shortage of land vis-a-vis 
the total requirements of all the Societies. 

e. It will, therefore, be seen from the above that the action of 
tbe Delhi Administration has been arbitrary, descriminatory, and, 
by ffouting the Govemment Assurance, would undermine the pres-
tige and honour of this august Parliament. In accOrdance with the 
Assurance and other factQrs of conriderat:on, a correct priority list 
i8. attached as Ap~ndix VII. For purposes of a thorough consider-
atio,n, a detailed note on priotity is attached as A,ppendix VIII . 

. 7. This. Society and ;otbers have represented to the Government 
, for fulftlmentof the Assurances given, but .0 far all in vain. 

Apprehending that the Administration is fast going ahead now by 
disturbi~i the correct priority list (Appendix VII). we are appro-
acmJ,li, ~ a la.st resort, this al,lgUSt Committee of Parliament to 
look .il)to the, matter on an . urgent basis, .and, .befure undue politi-
cal and. Qtherpressures are brought to di:Jturb the right balance 
,and thus demoralise the thousands of members of these. Societies • 

. ,see .that.the. GoverJ;I,IDent AssW:&nA:e is properly enforced and the 
ljgbts of .the law ... abiding ,claimants .to priorty -are .-proteo.ted. 

: Encl: As above. 

. New 'Delhi, the 18th January, 1970. 

YOUl'S faithfully, 

Sd/-
R. C. GARG, 

Hony. Secretary. 



APPENDIX ·VI 
(Vide para 14 of Report) 

Group-wise Classification of Cooperative H0'U8e Building Societiu 
in D~l.hi 

The scheme·of 'large-scale .1I.Q:luisition, . development and disposal 
of land in Delhi' was approved by the Government of India on 2nd 
May, 1961. 'The scheme ell1bociied the breaking·up af cooperative 
house building societies in Delhi into four cate,ar1es which were .. 
follows:-

Ca.tegory I-The house building cooperative societies in whose 
favour notifications, either under section 4 or 
under sections 4 and 6 both, of the Land Acqui-
sition -Act, 1894, had been issued before 13th 
November, 1959 (i.e., the date of issue (1f the Delhi 
Administration's general notification in respect of 
. 34,070 acres of land) ; 

Category II-The house building cooperative societies which 
.lwi thelllseives purchased land before 13th Novem-
ber, 1959, through private negotiations; 

Category }II-The house .bJ.tilQing cooperative societies which 
had been dispossessed at their land by acquisition 
(If 11OOIlJOO &<:res of land ,refllrding scheme of 
.gener .. l bousing of the' Ministry .of Works, HoUotJing 
and SupplY$nd execution qf the Interim General 
Plan respectively; and 

Ca.tegtn'y IV-The house building cooperative ~ti,s which 
have merely asked for acquisitionfallotment of 
land. This group has been further cat~ised 
into two, uiz.:-

(a) The societies which were registered before 13th 
November, 1959; and 

(b) The societies which were registered between 13th 
November, 1959 and 2nd May, 1961. 
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APPENDIX vn 
(Vide para 16 of Report) 

LOK SABHA QUESTION 

Unstarred Question No. 7227 
To be answered on the 15th April, 1968 

Co-operative Houte Building Societies ill Delhi 
7227. SHRI A. S. SAIGAL: 
Will the Minister of Health, Family Planning and Urban Deve-

lopment be pleased to state: 
(a) whether Government have instructed the Co-operative 

House Building Societies in Delhi to deposit the cost of land for the 
Shahdra area; 

(b) if SO', what is the last date for depositing the cost; 
(c) the number of such Societies who have deposited the desir-

ed amount by due date; and 
(d) whether Government propo::e to give Priority for allotment 

of site" to those Societies whO' had deposited the cost in time? 
ANSWER 

SHRI B.S. MURTHY (DEPUTY; MINISTER FOR HEALTH, 
FAMILY PLANNING AND URBAN DEVELOPMENT): (a) Yes.-

. tb) The scheduled date for depositing the cost of land was 10th 
March, 1968, 

(C) Fifteen. 

(d) Yes. , ,.M ..~ 
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APPENDIX IX 
(Vide para 20 of Report) 

GoVERmONT OF INDIA 
MINISTRY OF HEALTH AND F.P. AND WORKS. HOUSING & 

U.D. (DEP'M'. OF WORKS, HOUSING & U.n.) 

No. 7-1 (8)/69-UD New Delhi, dated the 10th February, 1970 
OFFICE MEMORANDUM 

S'UBJECT: Representation from the Ministry of Commerce and Indus-
try Cooperative House Building Society submitted to the 
Committee on Government Assurances. 

The undersigned is directed to refer to the Lok Sabha Secreta-
riat O.M. No· 1215170-Q dated the 30th January, 1970 on the ~ubject 
mentioned above and to forward a copy of a note containing the 
comments of this Department on a representation from the Ministry 
of Commerce and Industry Cooperative House B4ilding Society sub-
mitted to the Committee on Government Assurances. 

To 

2. The receipt .of the note ~y please be acknowledged. 

The Lok Sabha Secretariat, 

Sd/- G. L. GUPTA, 
Under Secy. to the Govt. of India. 

(Shrl M. C. Chawla, Dy. Secretary), 
Parliament House, t{ew Delhi. 

Commcft.t1 01 the pepartment of W~kB, Houaing and Urban Develop­
ment on a repruentation made by the _Ministry of Commerce and 
Industry Cooperati.ve HQU8e BuildiRg Society to the. Committee on 
Government Assurances regarding priority to b, accorded to the 

Society in the Tl\att~ of alJ,otment of laM 

The M1nistry of Commer~ ~d Industry Cooperative House Build-
ing Society had 'been offer9(l land in the Shahdara area along with 
49 other Cooperative House Building Societies subject to various 
conditions which inter-alia iDcluded a condition that the Societies 
would not be provided with mu,n.icipal iservices for Ii period of 5 to 
10 years. 

2. An offer was made to the Cooperat;iveSocieties .to pay the pre-
mium for the land in June, 1966 at the rate of Rs. 8 per sq. yard. The 
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first instalment was to be paid by the 30th June, 1966 and the 2nd 
instalment by the 30th November, 1966- At the time. the offer was 
made to the soeietiesr it was clearly indicated that land in the Shah-
dara area might be allotted to them in Zones E 8-12 and that the ex-
act allocation of sites would be made by the Lt. Governor, Delhi in 
his absolute discretion. 

3. Due to legal difficulties. which hindered early acquisition of 
land. the Delhi Administration postponed the recovery of the 2nd 
instalment of the land from the Cooperative House Building Socie-
ties. The Societies were asked to deposit the premium within a 
month from the date of decision in the Court case on the Land Ac-
qUisition (Amendment and Validation) Act and the due date fixed 
was 10th March, 1968. 

4. The. Ministry of Commerce and Industry Cooperative Hous!" 
Building Society was registered on 5.9.1960 and they were allotted 71 
acres of land in the Shahdara area. Subsequently, the Land Allot-
ment Advisory Committee recommended that 15 per cent redut'-
tion be made in the area of all societies including the one presently 
under consideration. According to the date of registration, this 
Society stands at No. 26 amongst 37 Societies which are to be allott-
ed land in the Shahdara area. No commitment has so far been made 
to this society by the Delhi Administration that they would be given 
first priority in the allocation of land. Such a commitment would 
be patently irregular because it would amount to brushing aside the 
claims of approximately 10,000 members of other cooperative socie-
ties which were registered earlier than the present one and whose 
members have waited for a longer period of time for the allotment of 
land. 

5. It is true that in respect of part (d) of Lok Sabha Unstarred 
Question No. 72:J.7 on the 15th April, 1968 asking whether Govern-
ment proposed to give priority for allotment of site to those societies 
who had deposited the cost in time, the then Deputy Minister for 
Health, Family Planning and Urban Development gave a reply in the 
affirmative. This was. based on the policy contemplated at that time. 

6. Subsequently. however, the Land Allotment Advisory Com-
mittee recommended that the priority in respect of allotment of land 
to Cooperative Societies in Delhi should be determined in the order 
of the respective dates of registration. This principle had been fol-
lowed while finaliSing the general development plans of Group IV 
Cooperative Societies of Rohtak Road area and Pritampura area. 

7. What Government propose to do. is not a definite commitment 
that it would definitely be done. There are several considerations 
which have to be weighed between the stage of consideration to the 
stage of final decision. There, was, therefore, no definite commitment 
to the Ministry of Commerce and Industry Cooperative House Build-
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ing Society or for that matter to any other society that the date of 
payment will be the only criterion in fixing the priority for allotment 
of land. It ,will be too much to expect that the seniority in the mat-
ter of registration would be brushed aside summarily. 

8. The entire matter has now been considered by the Lt. Governor, 
Delhi. Considering the fact that the basic policy of allocation of 
priorities is seniority in terms of registration, and the fact that some 
societies in the Shahda:ra area have delayed payment inordinately, 
he has decided that inteT-se priorities for allotment would be made 
on the basis of weightage in favour of the date of registration against 
that of the date of payment of premium for land in the ratio of 2: 1. 

9. The General Development Plan of the Shahdara area is under 
preparation and the exact sites for allotment to each society will be 
known shortly. The plan will then be circulated to the societies and 
their comments thereon will be given due consideration before fina-
lising the plan. 



APPENDIX X 

(Vide para 22 of Report) 

MOST IMMEDIATE 

THE FRIENDS CENTRAL GOVERNMENT EMPLOYEES CO-OPE-
RATIVE HOUSE BUILDING SOCIETY LTD. 

Ref. No ....... 10, Babar Place, 
New Delhi 11th Feb., 1970 

To 
The Hon'ble Chainnan. and Members, 
The Committee on Government Assuran<.'eS. 
Lok Sabha, New Delhi. 

SUBJ'ECTS: Govt. Assurance given in reply to Unstarred Question No. 
7227 answered in Lok Sabha on 15th April, 1968 by the Dy. 
Minister for Health, Family Planning and Urban Develop-
ment-Implementation of. 

Sir, 
Through the above-quoted reply, the Deputy Minister- gave an 

Assurance that "Priority for allotment of site td the Coop. House 
Bldg. Societies in the Shahdara Area, Delhi, will be given to these 
societies according to the date of payment by such societies". 

2. In this connection, the Hony. Secretary of the Ministry of 
Conunerce & Industry Coop. House Bldg. Society Ltd., New Delhi, 
has already submitted a detailed representation to your august Com-
mittee requesting that the Government be made to implement the 
Government Assurance mentioned above. 

3. This society and the above-mentioned SOCiety were the only two 
societies who made (i) the payment of First instahnent in July, 1966 
In time, (ii) the payment of second instalment in early 1968 in time 
and (iii) the payment of third instalment, i.e. zonal roads, in time. 
As would be se~m in Encls; II, III, IV, the Government had made it 
very clear that If payments were not made in time, the cases of the 
defaulting societies shall be closed. Hence, these societies only de-
serve Priority who were diSCiplined and made payments within the 
prescribed dates. 

4. It is painful under certain pressures, political or otherw lse, 
efforts are being made by officials to ignQ're the above mentioned Gov-
ernment Assurance and adopt a novel, unjust and arbitrary. criterion 
for according Priority and that is, according to them the date of Re-
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gistration of each Society. Besides being grossly violative of the 
Government Assurance, such an intended method of the officials is 
bad and against natural justice for the following reasons:-

(a) Registration of societies is relevant only as far as the en-
titlement of a society to ,be considered for allotment of 
land by the government in the Shahdara area, Delhi. 

(b) The eligible Registered co-op. house bldg. societies were 
asked to deposit the premium of land, First instalment, i.e. 
50 per cent of the cost of land, by 31~7-1~6, with a definite 
threat that the cases of defaulters shall be closed. 

The only reasonable and natural criterion for determin-
ing the priority among the societies can be the payment 
within the prescribed date. 

(c) The first group who can claim priority is who paid First, 
Second and Third Instalment (zonal roads), all within 
the Prescribed dates; then will come the 2nd group who 
defaulted in First instalment but paid 2nd and 3rd instal-
ments in time; and then will corne the 3rd group who paid 
the entire amount by 30-6-1968 (PI. refer to Annexure IV. 
of the Representation of the Commerce & Industry S0-
ciety). Other defaulting societies will come next. 

(d) Denying Priority to the societies who paid the amounts 
within due dates as law-abiding citizens would mean open 
encouragement to law-breakers and a shock to the loyal 
citizens. 

(e) By giving Priority according to dates of registration would 
mean bringing the Defence Hq. Civilian Personnel Coop. 
RIB Society to No.1 though they paid 1st instalment on 
13-12-68 and the 2nd instalment on 6-1-1969 and have not 
paid the 3rd instalment at all till today. Whereas the 
petitioner society paid the 1st instalment in July, 1966. 

(f) The fact io; that though the members of the defaulting so-
cieties got membership in the societies which were regis-
tered as far back as 1952, they had either no money to pay 
or were not serious buyers of land at the appropriate tilnp.. 

(g) The authorities are trying to bring such societies at the 
top in Priority who were offered land in Najafgarh area or 
at least not in the Shahdara area but have been purposely 
and intentionally ushered in this area in 1969 or such so-
cieties like Preet Nagar society etc. who were never con-
sidered for the Shahdara area. The inclusion of such so-
cieties in this area by the authorities is most arbitrary, un-
just and act of high-handedness, calculably done to create 
heart-buming in the loyal and law-abiding citizens of the 
country who paid the cost of land in time. 
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5. Sir, this society pray to your august Committee that as sub-

mitted in the representation of the Industry & Commerce Society, 
steps may kindly be taken to ensure that the Government abides by 
the Government Assurance mentioned above and accords Priority ac-
cording to date of payment only taking into consideration separately 
the payment of First, Second and Third Instalments within the pres-
cribed. dates. According to this only logical, fair and just formula, 
your petitioner society comes at No.2 in the Priority and the Gov-
ermnent should be made to safeguard this status of the society. 

The date of registration of a society can be taken into account 
only while fixing inter se seniority among those societies. Firstly, 
who paid 1st, 2nd and 3rd instalments in time; secondly, among those 
who defaulted in 1st but paid 2nd and 3rd within due dates. Thirdly 
among those who paid the entire amount by 30-6-68, and lastly, 
among those who paid subsequently. 

It is, therefore, prayed that directions may kindly be issued b, 
the Committee to the Government to implement the Government 
Assurance and issue the Priority List as mentioned in para 4 above 
and hand over possession of the land accordingly at the earliest. The 
members of this society are all Central Government Employees and 
their hard earned money is blocked with the Government since 1966, 
without having been paid any interest on such huge amounts so far. 

870 LS-14. 

Yours faithfully, 
Sd/-

President. 



APPENDIX XI 
(Vide para 22 of R!eport) 

Copy of letter ~o: F.13.(47)170.1&B dated. 11th MCln:1t., 19:7.o·frmn.. Delhi 
AdmtntstrattOn, Land and Building; D~t 

The Htmorary secretary, 
Cooperative HOuse Building SOciety Ltd. 
Sir, 

With reference to the request of your Society for the allotment ot 
land' under the' ''SCheme of Large Seale AcqWiition, Development, 
and Disposai of Land in Delhi and correspondence resting with this 
Administration's letter No. F.3(3) j69-Il!lil dated 7th June, 1919" I 
am directed to enclose herewith a copy of the General Developm~nt 
Plan of the Delhi East Zone Shabdara Area (Zene E-8 to ~12). The 
Plan shows the proposed alloeation of land to the various Societies 
including your Society. It is clarified that the Plan is subject to ad.-
justments and modifications whiah may be necessitated by the Zcmal. 
Plan, Road pattern requirement, acquisition problems, adjustment of 
pre-1967 unauthQrised colomes and such changes in priori1y/policy 
whieh. may be aouidered neeessary. You are requested to convey 
your acc~ee of, the proposed allotment by 31-3-1970; In case elf 
~e to communicate- your acceptaace by the said date, it would 
be presw:ned. that the proposed. allocation is acceptable to you. 

2; AUetment as shown in the enclosed Plan has been made in ac-
cordance with the int~ se priority of the Societies which has been 
fixed by giving weightage to the date of registration and to' the date 
of payment. of premium in the ratio 2: 1. This has been recommend-
ed by the. L.and Allotment Advisory Committee. Payment of 75 
per cent. of the second instalment of premium has been taken as 
acceptable for the purpose of calculation of the date of payment. If, 
however, the Society wishes to make any representation on the cal-
culatioI\ of the date of payment, they may kindly do so immecliately. 

3. In the enclosed Plan, the areas have been reduced by 15 per 
cent. Wliformly in respect of every Society, which has been allotted 
land in Shahadara area. Such reduction became necessary on ac-
count of the fact that the total requirement of the cooperative so-
cieties was much in excess of the total land available for allotment. 
This decision has been taken in consultation with the Land Allotment 
Advisory Committee. 

4. It might also be mentioned that expeditious disposal of acqui-
sition proceedings has been taken up, although in some cases land 
~roposed to be allotted has not yet been finally acquired. 

Yours faithfully, 
Sci/- R. S. MATHUll, 

Assistant Housing CommissiOner (1) 
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API'ENDIX XII 
(Vide para 23 of Report) 

Representation fTom 
THE ~LWAY BOARD EMPLOYEE'S CO-OPERATIVE 

ING SOCIETY LTD. 
HOUS-

Ref. No. 67-Land 
To 

Sir, 

The Chairman, 
Assurances Committee 
Lok Sabha. ' 

Rail Bhavan, 
New Delhi 16·3-70 

The undersigned has been directed to bring to your kind notice 
the decision of Delhi Administration (Land & Dev. Department) con-
tained in their letter No. F. 13 (47) /70-I&B dated 9-3-1970. Your 
attention is particularly invited to the enclosed map which has been 
received by this Society as an enclosure to the said letter. 

2. A study of this map would reveal that the decision of tho 
Delhi Administration does not fulfil the assurance given by the 
Minister for Health, Family Planning, Works, Housing and Supply & 
Urban Development in reply to Unstarred Question No. 7227 on 15th 
April, 1968. List showing the names of 15 societies wl}ich paid the 
land premium in time and which was placed on the Table of the 
Rajya Sabha in reply to Question No. 475 of 26-11-68 is also enclosed. 
The matter is being brought to your notice for necessary action as 
it violates the assurances given by the Minister and thereby deprives 
the right of thousands of member who paid the money in ti.me in 
the hope that they will be given priority in the selection of SItes ot 
their choice. 

Yours faithfully, 
Sd/- PANCHAM LAL, 

Honorary Secretary. 

(Enclosure to Appendix No. XII) 
Statement showing the names of Group-IV Societies which paid the 

premium for allotment of land pnor to 10-3-1968. 
In Shahdara Area. 

S-:No. Name of the Cooperative House Bu~lding S~~B ____ _ 
-1-. --'Comptroller & Auditor General Officers co-operative HoUle 

Building Society. 
2. Friends Central Government Employees C.H.B.S. 
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I. New Rajdhani C.H.B.S. 
~ Sham C.H.B.S. 
5. Jagriti Nagar C.H.B.S. 
6. Gujarat C.H.B.S. 
7. Delhi Northern Accounts C.H.B.S. 
8. Hargobind C.H.B.S. 
9. The Railway Board Employees C.H.B.S. 

10. Delhi Officers C.H.B.S. 
11. Parya Ganj Jama Masjid Teachers C.H.B.S. 
12. Panjatani C.H.B.S. 
13: Shreed C.H.B.S. 
14. Bhatnagar C.H.B.S. 
15. American Embassy Indian Employees C.H.B.S. 



APPENDIX XIII 
. (Vide para 23 ot Report) 
- R;p.resentation from 

THE MINISTRY 0 
F COMMERCE & INDUSTRY 

CO-OPERATIVE HOUSE BUILDING SOCIETY LIMITED 

R. C. GARG , 
Honorary Secretary 

The Hon'ble Chairman , 

Registered No. 2132 

.R. No. 890. 
Udyog Bhavan 

Maulana Azad Road' 
New Delhi-U: 

Dated: 13-3-70. 

The Committee on Government Assurances 
Lok Sabha, New Delhi. • 
Sir, 

On 18th January, 1970, this Society Approached your goodselt for 
breach o~ Government Assurance given on the Floor of the House on 
15th A:pril, 1968. ~he matter has since been pursued by this august 
CommIttee ot ParlIament as Memorandum No. 77. 

2. While the matter is under active consideration of this Commit-
tee of sovereign parliament of India, the Delhi Administration has 
continued to proceed with the course of action, which is in violation 
of the Assurance given to the Parliament that priority will be 
worked out on the basis of timely payment of the various calls for 
money and Assurances given in accordance with the stated terms 
and conditions of the various letters issued to the Societies. It has 
been brought to our notice today that the Delhi Administration has 
prepared a General Development Plan, allocated sites thereon in 
respect of each Society in accordance with a priority worked out 
on the questioned basis and has circulated the same amongst the 
Societies vide Delhi Administration's letter No. F. 13 (47) 170-I&B 
dated the 11th March, 1970 (copy enclosed) Although the letter is 
dated 11-3-70 and marked "Registered AID"I"Without Prejudice", 
some defaulting Societies have again been personally called by the 
Assistant Housing CommissIoner (Shri R. S. Mathur in the same 
manner as the Delhi Administration did at the time of our last 
request on 25-2-70, to consult these Societies to approve the List 
and the Plan on a representative basis; and have been handed over 
a letter as well as a copy of the General Devp.lopment Plan tod4y 
(i.e. 13th March, 1970) by asking them to sign for receipt of the 

same as on 11th March, 1970. 
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a. Apprehending such course of action at an earlier stage, I had 
approached your goodself on '25fu February, 1970, to direct the Min-
istry of Works, Housing & Urban Development and the Delhi 
Administration to refrain from taking any step whatsoever in this 
connection until this august. Committee ef Parliament has taken a 
final decision in toe matter. As yOl1 were;Qy at that time illi pre-
paration of your speech for the discussion in Parliament on Presi-
dent's ,adbess, I was not able to see you. However, when r met 
the Joint Secretary (Shrl P. Prabhakar Rao) in the Department of 
Works, Housing & Urban Development, I was informed that the 
Ministry had ;asked the Delhi Administration not to proceed with 
this .COUl'oSk:! of action which is patently prejudicial to a Parliamen-
tary ·Committee. Insl'ite of the above information as well as the 
request matte to your goodself on 25th February, 1970, the Delhi 
Administration 'has still chosen to take recourse to such an un-
desirable and prejudicial course of action. 

4. In view of the above situation wruchwarrants animmeruate 
action, I am to request your Honour that the Ministry of Works, 
Housing and Urban Development and the Delhi Administration 
should be directed to retrace the steps already taken that is by 
issuing _ther letter .to the Societies oancelling the earlier one 
until further cOIllDlUnioatiQD was sent to them in this connection 
after 'the matter bas ·beenijuly settled by this august Committee 
and to refrain the .Administration from taking.any further prejudi-
cial .step in ,this regard . 

. Thanking you, 
Yours faithfully, 

Sdl- R. C. GARG 
Honcmrry SecrE~Il11I. 



APPENDIX. XIV 
(Vide para 35 of Report) 
Representation from 

THE MINISTRY OF COMMERCE &r: INDUSTRY 
CO-OPERA TIVE HOUSE BUILDING SOCIETY LIMITED 

(REGISTERED NO. 2132) 

R. C. GARG Tel: 376586 
R. No. 390. 

To 

Sir, 

Honorary Secretary 

The Deputy Secretary 
to Government of India 
(Question Branch), ' 

Lok Sabha Secretariat, 
NEW DELHI. 

Udyog Bhavan, 
Maulana Azad Road 

New Delhi-U: 
21st April, 1970. 

(Kind Attention: Shri M. C. Chawla) 

We write to thank you for your letter No. 1215117O-Q dated 17th 
April, 1970, and are grateful to note that the Committee on Govern-
ment Assurances has already considered all the points raised by our 
SOCiety and that there was, therefore, no need for any oral hearing 
on our part. 

2. In this connection, we further request you to take note of the 
following point. While applying a uniform cut 01 15 per cent in the 
finalised allotments of cooperative house building SOCieties, the 
Delhi Administration has not done so on a uniform basis. For 
instance, in the case of Railway Board SOciety, the finalised allot-
ment of 91 acres (as can be verified from the Administration's reply 
to Unstarred Question No. 7936 dated 28th April, 1969, where details 
regarding the areas allotted and different dates of payment in res-
pect of each SOCiety was given, and as can also be confirmed from 
the total amount paid on the basis of 91 acres) has been reduced to 
84 acres (as in the enclosed copy of the G.D.P. cidculated by the 
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Administration to all the Societies), which works out to only 7i 
per cent instead of 1~ per cent as in other cases. Similarly, while 
making original allotments on the basis of membership, and there-
after finalising the same, the Administration has acted differentially 
and discriminately, as can be seen from the statement attached. 

3. We will be grateful if you will kindly bike note of this 
discriminatory treatment. 

Thanking you. 

Yours faithfully, 

Sdj- R. C. GARG, 
Honorary Secretary. 



APPENDIX XV 

(Vide para 44, of Report) 
x.. F. (J. Go) I (1) 
From Dr. 4, Sinha-, 

Sir, 

Convenor, 
Manak Bhawan. Bahadur Shah Zafar Mug, 
New Delhi (Telephcme No. 2c7361l/292.). 

The Cha1rman, 
tami' A1lottnent Advisory CQmmittee, 
Delhi Admn. Delhi. 

We the undersigned representatives of the six cooperative House 
BW.WUtg societies submit as unar:-

(1) That the cases of allotment of land to our lKleietles were 
closed at one stage by the Delhi Admn. a&"bttrarily and 
unilaterally. As soon as the societies came to know about 
this, representations were made to the Authorities who 
were kind enough to reconsider tJaeir uWn-y dect.lon. 
On the 21st March, 1969 the Delhi Aclmn. vide their letter 
No. 15 (2.74) 160·L&B demanded: the premium on land 
which was paid by us within the pretcribed period. 
However they had mentioned in the last para of their 
above letter that the priwity of larul would! be considered 
after alWment of land to o~ stlciettee who had paid 
the premium. This provision wu' JWerned; by us as it 
was discciminatory and unjust. 

(2) N&W: tiM> Deolhi Admn. vide- thetr' letterNa: F. 13(47) 17D-
L&B dated 9-3-1970 (a copy enclosed)' have allotted land 
to some Coop: HOUie Building aocietiea m the East Zone, 
Sbahdara Area (Zone. E.8 t.o 12.). 

3. But our six societies have' not been lIllotted .,., laIld in this 
zontt" 

4. TbJ,s; w:tion of ignoring ua from the allotment 01 ~ land in the 
East Zone, Shahdara Area is grossly diIOrtnUnatory a. 
in terms of the principles of allotment flnaliaed by the 
Land Allotmemt Advisory Committee vide their Circular 
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No. F. 13 (4) 170-L&B dated 9-3-1970, weightage to the 
date of registration and to the date of payment of premium 
in the ratio 2: 1 is to be given while deciding the interse 
priority of allotment of the various cooperative societies. 
If this principle is adopted we the undermentioned 
societies get priority for allotment over many other socie-
ties (as is apparent from the enclosed list). This action 
of not allotting land to our societies in dis-regard of the 
accepted principle is discriminatory and unjust. 

(5) (a) We also submit that the principle listed by the Land 
Advisory Committee is grossly unjust in as much as it has 
insisted upon the date of payment of 75 per cent premium 
as the "date of payment" for determining the allotment 
priority. This is obvious from the fact that all the 
societies including our six societies were never asked for 
payment at ohe and the same time. Our six societies were 
asked to pay only after 21st March, 1969. We cannot there-
fore be discriminated for an arbitrary act of not demanding 
payment earlier by the Delhi Administration. 

(b) Our six societies were asked to make the entire payment 
in lump sum and the same was made within the pres-
cribed period. Therefore our cases should be given 
priority over those cases which had made payments only 
in instalments. 

(c) We feel that for the purpose of calculation of the "date 
of payment" for determining the interse priority of socie-
ties for allotment of land, J the order mentioned below 
should be followed:-

(i) Those societies which have paid the full amount of 
premium on land to the Delhi Admn. within the pres-
cribed period. 

(ii) Those societies which have paid 75 per cent of premium 
on land to the Delhi Admn. in instalments. 

(d) The Delhi Admn. should furnish all the facts regarding 
the dates of registration and the dates of payments in 
case of all the cooperative societies. 

(e) Before the actual allotment of land in the East Zone Shah-
dara Area is made, the Delhi Admn. should publish the 
names of all such societies to whom the allotment is made 
and suitable notices be given for filing objections by other 
societies. 

(6) We therefore pray that the proposed allotment of land 
to the societies in East Zone, Shahdara Area (Zone E-8 to 
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E-12) be stayed and our societies be given allotment of 
land in accordance with the principles finalised by the 
Land Allotment Advisory Committee vide Delhi Admn. 
L&B Circular No. 13 (4) 170-L&B dated 9-3-70, and also 
keeping in view the above points made by us. 

Thanking you in anticipation and hoping for an early reply. 
Yours faithfully, 

1. Sdl- Indian Standard Institution CHBS, Manak Bhawan, 
New Delhi. 

2. Scil- Srestha CHBS, AGCR Office I.P. Estate, New Delhi. 
3. Sdl- Maulana Azad CHBS, 2070, Kacha Kasimgan, Mohalla, 

Delhi. 
4. Sdl- C.S.I.R. CHBS, Kidwai Marg, New DOelhi. 
5. Sdl- Vira CHBS, 6-Jangpura-B, New Delhi. 
6. Sdl- New Asokha CHBS, 34-Municipal Flats, KamlaNagar, 

Delhi. 
Copy forwarded to the Secretary, Delhi Administration (L&B) , 

Vikas Bhawan, New Delhi. 
Sdl- Convenor. 

GMGIPND-LSI-870 (I:) LS-18-B-70-160. 
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PUBLISBED UlCDJ:R RULZ 882 01' TU RUIaI 01' PaoaDuu.um ConuCT a. 
BuiDiUl Dr LoIt S&8BA (FIrrB JI:Dmox) .um I'IIDrftD In' a. GDIUL 
MANAGER, GOVllRNMENT 01' INDIA Puss, MINTo RoAD, NEW DIWD, 
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